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INTRODuctION 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes, having been authorised by the Committee to submit the 
Report on their behalf present this Twenty.Second Report (Eighth Lok 
Sabha) on the Ministry of Welfare-Working of Integrated Tribal Develop. 
ment Projects in the State of Himachal Pradesh. 

2. The Committee took the evidence of the representatives of the 
Ministry of Welfare and Government of Himachal Pradesh on the 26 
December, 1986. The Committee wish to elpress their thanks to the Officers 
of the Ministry of Welfare and the Government of Himachal Pradesh for 
placing before the Committee material and information the Committee 
wanted in connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee on the 
10th April, 1987. 

4. A summary of conclusions/recommendations contained in the 
Report is appended (Appendix-III). 

NBWDBLHI; 

A,,1I16, 1987 

Chaltrtl16, 1909 (S). 

K.D. SULTANPURI, 
. ChalrmtllJ, 

Committe, Oil 'he W,/fare of Schellul,d 
Ca"" and Sch,dul_ TrlN,. 

(v) 



CHAPTER I 

A. HISTORICAL BACKGROUND 

1.1 The Committee have been informed that after adoption of the sub. 
plan strategy from the beginning of the 5th plan (1974-78), 3 ITDPs, namely, 
(i) Kinnaur covering the entire Kinnaur District; (ii) Lahaul Spiti covering 
the entire Lahaul· Spiti District; and (iii) Pangi Bharmour covering the two 
tehsils of the same name were set up. In 1979-80, the !TOPs Lahaul-Spiti 
and Pangi·Bharmour were bifurcated and the precent 5 !TOPs carne into 
being which are (i) Kinnaur covering the entire Kinnaur District; (ii) Lahaul 
covering tehsil Lahaul and sub-tehsil Udaipur of Lahaul·Spiti District; (iii) 
Spiti covering tehsil Spiti of Lahaul·Spiti District; (iv) Pangi covering tehsi! 
by the same name of Chamba District: and (v) Bharmour covering tehsil by 
the same name of tbe Chamba District. 

Tribal Population 

1.2 In a note furnished to the Committee the Government of Himachal 
Pradesh have stated that according to tbe 1981 census, the lotal population 
of the State of Himachal Pradesh is 42,80,818. The Scheduled Tribe popula-
tion in the State is 1,97,263, the percentage to the total population being 
4.61 per cent. In the sub·plan area the total population is 1,33,847 and the 
percentage to the total population is 3.13 per cent. 

Scheduled Areas of Himachal Pradesh 

1.3 It has been stated that the Scheduled areas in Himachal Pradesh 
are as under: 

1. District Kinnaur 

2. District Lahaul-Spiti 

3. (i) Tehsil Bharmaur of Chamba District. 

(ii) Tehsil Pangi of Chamba District. 

1.4 The Tribal population living in the Scheduled Areas is 1,03,760. 

Tribal De.eiopment during various Plans 

1.5 A programme of community development was launched in the 
First Five Year Plan and by the end of the Second Plan, the entire country 
was covered by the community d~lo'pment approach. This approach 
applied equality to the tribal areas, but the tribal areas were more difficult 
being sparsely populated, hilly, poor in communications and infrastructure. 



though the community development block approach was multi sectoral, it 
suffered significant failures so far as the tribal and the backward sections of 
the community were concerned. On account of more advanced social and 
educational background, the general community took much greater advan-
tage of this approach than the tribal communities. Hence the gap between 
tbem and the rest of the community grew even wider than before. 

1.6 Botb tbe Scbeduled Areas and Scheduled Tribes Commission 
(Dhebar Commission), 1961 and Shilu Ao Committee 1961 made pertinent 
observations on planning and implementation of tribal development pro. 
grammes. They observed that the programmes suffered from inadequacy of 
investment and slow pace of implementation. While provisions of tbe Con-
Ititution were quite clear about the need to promote, with special care, the 
educational and economic interests of the weaker sections of the people, 
and in particular, of the Scheduled Castes and Scheduled Tribes and to 
protect tbem from social injustice and all forms of exploitation implementa-
tion of the protective and anti-exploitation measures left mucb to be 
desired. Tbey felt that mere area development was counter-productive invit-
iDg the more advanced sections of tbe community "creep" into tbe tribal 
areas. A firm protective base was necessary to be built. Both the bodies also 
drew specific attention to inadequacy of administrative structure, communi-
cations and educational infrastructure for the tribal communities. 

1.7 A total and comprehen&ive view of the tribal problem wa,8rs' 
taken on the eve of the Fifth Plan when the latest strategy known as Tribal 
,ub-Plan strategy was evolved. The empbasis here. came to be not merely 
developmental but also protective, not merely area-based but with focus on 
the Scbeduled Tribe population. All per the 1981 Census, the Scheduled 
Tribe population in the country numb~red 5.16 crores constituting about 
7.76 per cent of tbe country's total population. 

1.8 The broad approach of Tribal Sub-Plan strategy was continued 
during the Sixth Plan period with greater emphasis on specific objectives, 
namely (a) raising of productivity levels in production fields of tribal acti-

It vities with a view to enable a targetted number of families to go above tbe 
poverty linr; (b) development of human resources and upgradation of 
education; (c) elimination of exploitation of tribals in the field of alienation 
of land, money lending, debt-bondage. trade, cxcis~, forest and (d) develop-
ment of adequate infrastructure. By the end of tbis Plan period rich 
dividends of the new Tribal sub-Plan strategy have been reaped in the 
Ihape of a more integrated approach to planning aDd implementation, 
larger financial allocation botb lIy file centre and the States and consider-
ably larger physical a,bievemeaPtb amelioration of poverty of the tarletted 
aroupl u allo in the Icneral and ~ocial service sectors. 
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1.9 buring the Sixth Plan period, the coverage of Scheduled Tribe 

population by tbe tribal sub-Plan strategy bas ~en to the extent of 75 per 
cent. As per the Approach Document of the Planning Commission approved 
by the National Development Council, tbe coverage of tbis percentage of 
population as well al tribal pockets has to bc consolidatcd and intensified 
during the Seventh Plan period. 

B. INTEGRATED TRIBAL DEVELOPMENT PROJECTS 

1.10 In a note furnished to the Committee it bas been IItated that the 
main objective of Integrated Tribal Development Projects (ITDP) is to 
narrow tbe gap in development betwe~n tribal people and otbers and 
to improve their quality of life. In particular ITDP aims at improving 
tbe level of development of the tribal areas with puticular focus on 
Scheduled Tribes. This objective is sought to be achil!ved tbrough 
intearation in the project area of all developmental activities of government 
and semi·government organisations and financing and credit institutions in 
tbe project ared tbrougb an integrated plan with focus on tribals. Financial 
resources for tbe purpose are pooled from tbe State Plan outlays, Special 
Central Assistance of tbe Ministry of Welfare, Central Sector scbemes of 
Central Ministries/Departments and institutional finance. At tbe State level. 
a separate sub-Plan is prepared depicting the totality of developmental 
dortl envilaBed for five year and annual plan periods. Perspective project I 
plans are drawn up for the project area wbicb present an intearated view of 
their problems. 

1.11 The objectives of the ITDPs as recommended by tbe Workin. 
Group on Tribal Development during Seventb Five Year Plan (1985-90) are 
as under: 

(I) Railins tbe levels of productivity remains a means for alleviation 
of poverty. Efforts therefore are necessary in tbese fields in wbicb 
the tribals are by and large; ensaged as in agriculture, horticulture, 
animal husbandry, forestry, cottage, villaae and small industry. 
This may bave to be affected tbrough provision of capital, inputs, 
tecbnolOSY, education, marketing, training. etc. Specific anti· 
poverty programmes bave to be taken up on a scale wbich would 
enable 50 per cent of ST families (including thOle tbat Ipill over' 
from tbe Sixth Plan target) to cross the poverty line. These pro-
arammes shouM draw their lustenance from bose of IKDP, NRBP. 
RLBGP as well as olbers undertaken with different sources of 
funds. aU of them brought under tbe broad TSP umbrella. Since 
raising a familly above tbe poverty line would require package 
of scbeme. drawn from different aec:ton, tbey call for dOle coordi. 
Dation and inter·linkagcl. Serious attention will, hence, bave to be 



paid to tbis aspect at all levels commenciog from the Yillage 
througb block, district and Stare levels to tbe national levol. 

(2) Empbasis bas undoubtedly been given in the national plans in the 
past to progress in education; but by and large, tbe sector bas not 
received its due. In fact, considering that the basic objective of 
universlllisation of education and removal of adult illiteracy (in tbe 
age group 15.35) bas been set to be achieved by 1990, education, 
both formal and informal, has to be accorded a higb priority. In 
the Sixth Plan Working Group Report on Tribal Development, it 
had been stressed that education should become a key sector dur-
ing the Sixth Plan period. There is no evidence to indicate that tbis 
has happened. The percentage literacy of ST population as per 
1971 census, was 11.3 and this seems to have increased to 16.35 as 
per the 1981 census. Even for bridging the gap between the tribal 
literacy percentage of 16.35 and the national literacy percentage of 
36, an effort will have to be mounted which has hitherto not been 
in "ight. The bias for vocationalisation should be built up in the 
system both for education and training. Low literacy pockets and 
girls' education should receive ~pecial attention. The potentiality 
of education and vocational training in promoting self·reliance and 
self-employment should be rccognised in the tribal context. 

(3) As mentioned earlier, the one field which can yield immediate 
dividends to the tribals is that of antiexploitative measures. The 
Fiftb Schedule of the Constitution provides the frame·work Cor 
legislation. Several State Governments have adopted legislative 
provisions against land alienatioo, for regulation of money-Ieod-
ing, adoption of policies against sale of liquor by liquor vendors 
in tribal areas and administrative measures like creation of cooper. 
atives aimed at regulation of excbange transactions, etc. It seems, 
however, that the situation has not improved markedly notwitb· 
standing sucb provisions. Land seems to be moving out of tribals' 
possession. Much more vigorous enforcement of the various 
measures is necessary considring the present situation. 

(4) The foregoing objectives would require adequately strong infrastru-
cture for peoduction, anti-poverty, education, anti-exploitative 
programmes. The supportive infrastructure will have to be legisla-
tive, physical, institutional and administrative. Among the itc;ms of 
physical infrastructure, particular emphasis will have to be paid to 
minor irrigation, soil and water conservation, cooperation and 
land reforms which support beneficiary-oriented programmes. 
Capital intensive centres like large and medium industries, road. 
and bridges, mining, power, road transport will have to be given 
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lower priority tban hitherto. Drinking wator supply should receive 
lpecial attention. 

(5) Vulnerable areas and groups would have to receive special atten· 
tion, ~.,. primitive tribal groups, nomadic groups, shifting cultiv-
alors, forest villagers, families displaced by development projects, 
migrant tribal labourers. Specht I and appropriate programmes for 
tribal womeD are called for. Problems areas like the areas of 
influence of industrial and other major projects also lIeed special 
attention. The disability from which these vulnerable areas and 
groups suffer will have to be identified for remedial actioD. 

(6) The dearading environment of tribal areas has been posina prob. 
lem not only of precarious resources availability in the form of 
soil, forest fuel, grass, fodder, etc. but also of ecological insecurity 
in the form of proneness to natural disasters like drought, floods, 
etc. Determined efforts are necessary to SCientifically survey, plan 
and implement programmes for the improvement of tbe quality of 
tribal environment and upgrade resources. 

C. ORGANISATIONAL SET UP IN THE MINISTRY AND 
STATE OOVERNMEN1' 

1.12 The Committee have been informed in a note tbat in the Mini· 
Itry of Welfare, a leparate Division designated as "Tribal Development 
Division" UDder the charge of a Joil't Secretary looks after matters related 
to development of Scheduled Tribes. Tbe Joint Secretary functions UDder an 
Additional Soorotary wbo also looks after othCT subjects related to develop. 
ment of Scbeduled Caatcs and minorities. Tbe Secretary (Welfaro) is in 
overall cbarae· 

1.13 The JOiDt Secretary, Tribal Development, is auisted in bis talk 
by following staff of the level of Sectioll Officer aDd above: 

Director/Deputy Secretary 5 

JOiDt Director 2 

Under Sccrdary 1 

Deputy Director 2 

Reaearcb 08icer 4 

Desk Officer 3 

SectioD OJBcer 1 



1.14 The work amongst officers in the Division is distributed both 
subject matter-wise and territorial jurisdiction wise. 

1.1 S The Planning Commission deals with formulation of Plans of 
Slate and Central levels. There is no separate organisational set up to deal 
\\ilh ITO Projects in the Planning Commission. However, the Backward 
Claue~ and Tribal Development Division of Planning Commisslon deals 
with planning for Scheduled Tribes development and is headed by an 
Adviser. 

The following Ministries have separate Cells to deal with matters 
relating to Tribal Sub· Plan :-

1. Ministry of Health & Family Welfare. 

2. Ministry of Transport, Deptt. of Surface Transport (Roads Wing). 
[Since transferred to M.O.A. (ROD). 

3. Ministry of Agriculture, DepU. of Agriculture and Cooperation and 
Rural Development. 

4. Ministry of Communications. 

S. Ministry of Human Resource Development (Deptt. of Education). 

6. Ministry of Finance (Deptt. of Economic Affairs) 

7. Ministry of Water Resources. 

8. Ministry of Information & Broadcasting. 

1.16 In order to have effective development programmes in the Tribal 
areas, it is essential that there should not be diffusion of responsibility and 
remote control and co-ordination. In other words, tbe flow of authority 
from the top to the bottom should be through a well·defined single channel 
and vicI-verla. 

Preslllt Administrative Set-Up in Himachal Pradesh 

1.17 Kinnaur and Lahaul-Spiti districts and Pangi tehsi! and Bhar-
mour sub-tehsil (now up-graded as Tehsil) comprise the tribal areas in the 
State. These areas hav¢ ahl.) been declared as Scheduled Areas ,under 
paragraph 6 of the 'V' Schedule to the Constitution, vide the Schedu-
led Areas (H.P.) order dated 21st November, 1975. A Tribes' Advi· 
sory Council has also been constituted for these areas which started 
functioning with effect from 24th June, 1978. The set-up in each district is 
described below :-

Klrwzur DistrlC"l: The district comprises three sub-divisions, viz., 
Kalpa, Pooh and Nicbar and five tehsils and one sub-tebsil. The lub-Divi. 
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sional Magistrates in the district, besides discharging their normal duties of 
maintaining law and order and working as Assistant Collectors, I Grade, 
also act as Block Development Officers. The boundaries of the blocks are 
co-terminus with those of the Sub-Divisions. The Sub-Divisional Magistrates 
are under the overall control of the Dy. Commissioner-cum-Collector. The 
District Officers of other Departments work directly under their respective 
Heads of Departments. 

Lahaul-Spili Dtstrlct: The District was re-organised on 14th January, 
1975, when areas comprising four Patwar/Panchayat Circles, namely, Tindi, 
Udapipur, Triloknath and Miyar Nala from the Pangi Sub·Divisionrrehsil 
of the Chamba district were transferred to Lahaul Sub Division/Tehsil. 
Further, a new sub-tehsil with headquarters at Udaipur has been created 
with effect from 24th January. 1980. The district comprises two sub-divi-
sions, (i) Lahaul covering the Lahaul Tehsil and Udaipur sub-Tehsil; and 
(ii) Spiti covering the Spiti Tehsil. The two sub·Divi~ions are co-terminus 
with the C.D. Block boundaries. The Single Line Administration has been 
operating in this district. The Dy. Commissioner is the head of the Depart-
ment for every district officer posted in the District. 

Chamba District: The Pangi Tehsil and Bharmour tehsit (upgraded 
from sub-tehsil level with effect from 24th January. 1980) are the tribal 
areas in the district co-terminus with Sub-Division and C.D. Blocle bound-
aries. In these areas tbe normal functionaries like Block Development 
Officers are working within the overall general pattern of administration 
applicable to the other districts of the Pradesh. 

1.18 During evidence the Committee desired to know when the State 
Government proposed to introduce single line administration other Integ-
rated Tribal Development Projects as had been introduced in Pangi by 
pOlting a Resident Commissioner there and giving him powers of all beads 
of Department. The representative of the Government of Himachal Pradesh 
atated 8S follows :-

"This experiment was introduced in April, 1986. The results are being 
watched. After analysing tbe results, State Government might consider 
extending it to otber areas. But the project officers/, I.T.D.Ps, posted 
in other areas have no direct control over the project level officers of 
the other Departments, but through the project Advisory Committee, 
coordination is being established at that level. This work is going on. 
But a single-line administration as in Pangi is not yet being introduced 
in other areas." 

1.19 Tile Committee Dote tbat the Worllnl Group OD DeYelopllleDt of 
SeWaled Tribes (1985-90) hue atrnsed the Deed for dOle coordination In 
tllelmplemeatatioD of lehelltes drawD fro. 'UI'ereat leeton If • r"i~ 
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eHnp In tbe .. aUty of ure or tbe triba' people Is to lie .cb ....... If..., 
are to be raised abo,e tbe pOYerty lioe In the real ..... of tbe term. TIle 
Commhtee recommeod' tbat the Central GOYern .. ent tD .lIilOn wltll t. 
Go,erDment of Himarhal Pradesb shoold mate cODcerted etrona tow'" 
tbele obJecthes aDd ensure systematic execution of qrloaa schemes I ...... 
Plan area ofthe State. 

1.20 Tbe Committee note tbat at tbe Centre, Ministry or Welrare ta tile 
Dodal MIDistry for dnelopmeDt of tribal areas. I. tbla Mlahtry tIIere la 
a tribal DenlopmeDt DhlsloD UDder tbe cbarge of a JotDt Secretary, wllo II 
uslsted ID tbls tast by senral officers of the lenl of Sectlo. Ollcer a. 
abo,e. 

1.11 Howeler. ID tbe PlaDDiDI CommluloD there is DO separate 
orlanllltloD set Up to deal wltb the lTD Projects and the Backward Cl .... 
Ind Tribal DeYelopment DI,lsloD of Pluninl Co.ml.lon d .. la wlda 
PlanniDI for Schedaled Tribes de,elopment Ind Is headed by u A.,I.r. 
The Committee fartber Dote tbat tbe Ministries/Departments of Healtla A 
Family WeJfare, TraDsport, Surface Trlnsport (Rolds WiDI). Alrle.Uare 
(Deptt. of Alrlcaitare " Cooperation), Communlcatlous, Hamln Resoureet 
De,elopmeDt (Deptt. of Educltlon), FIDIDce (Deptt. of EeeDomic Uatra). 
Water ReBOUrces and Information and BroadcastlDI, ute separate Ce.1I 
to deal wltb matters relatinl to tribal sub PlaD. 

1.11 TIle Committee are cODcerned to Dote that tllere I. DO ... 1 .. . 
mlcblnery In the MIDlstry of Welfare or i. the Pla .. IDg Co.ml ...... . 
onrsee the Implementation of Integrated Tribal DenlopmeDt Progra.met 
beiDg ImplemeDted In tbe tribal areas. The Coatmlttee, tlaerelore, 
recommeDd tbat Ministry of Welfare .. tbe Dodal Mi.latry for tile ",el.,-
ment of Tribal areas shoald deYlse a soltable machlDery to wltcla dte 
proaress of ImplementatioD of Tribal De,elopmeDt Sclle .... 

1.13 The Committee firmly believe that iD order to ba,e etreethre 
deYelopmeDt prolrammes ID the tribal areas, there shoald Dot be dl .... o. 
of respoDslblllty ud remote cntrol aDd coordJoatioa I.e. ... .w 01 
a.tlaodty from tbe top to tile bottom Iboald" tlaro.1I a weD del_ .... Ie 
clauDel .. d vice· versa. 

1.24 Darla. eddeate WbeD tbe Co •• lttee cleslred to bow w'" tile 
State GOYenuoeDt propolled to iDtroduce .IDlle U.e ad .... latntl_ l."r 
lTDPI OD tbe lIoes of Paali where I Resldeat Co •• illioaer wlda f.U,.wen 
of aU be.ds of Departmeots bad beeD polted, the repre .. a.atl.. of tile 
GOYerDmeD' of Hlmachll Pradesh stated tha. tbls esperlmeat w .. latroncetl 
10 April, 1986. Tbe resalts .re belDg "atcW. After .... ,. .. tile renita, 
State Go,eromeat .. Iabt cODllder exteDdJDI It to "H' areas. Ho ....... tile 
project ollcen posted ia otller are.. ... .. ao direct coatrel Mer ... ,..jece 
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Inel omeeo a.. eoor'lnatioD Is belnl established at tIIIt letel tbroatb 
the proJed a'yllol'J Committee. Tbll work Is lolnl on. But a IllIale IIDe 
a'mlDlstraUon a. In Pallcl Is lIot beiDa Illtrodace. ID otber areas 

1.25 The Committee bYe DO 'oubt tbt to blYe eft'ectiYe deYelopment 
proarammel ID tbe tribal areal, tbe OOW of autborlty from top to bottom 
Iboal. be tbrollib I well defined liolle cbaaDel. Tbe Committee are lare 
tbat the experimeDt Introduced in April 1986. la Panglls almod ODe year 
old and by DOW tbe GOYerDment of Himacbl Pradesb lboul' bYe beeD able 
to 11 .. 11 t ... relultl. The Committee, tberefore, recommend tbat tbe Stat. 
GOYerameDt of Hlmacbal Prldesb Iboal' introduce single lIDe admiDiltra-
tlon ID other ITDPI allo 00 tbe lilies of ODe already lotroduced iD PIDII 
wbleb the Committee bope miabt blVe proYed to be luccessful. 



CHAPTER II 

ADMINISTRATIVE & EXECUTIVE MACHINERY 

A. LIaison and CoordinatIon 

2.1 The Committee have been informed in a note furinshed by the 
Ministry of Welfare that the guidelines for preparation of ITDP projects 
and related matters have been issued by Planning Commission/Ministry 
of Welfare, financial resources for the purpose are pooled from the State 
Plan outlays, Special C~ntral Assistance of the Ministry of Welfare, 
Central Sector schemes of Central Ministries/Departments and institu-
tional finance. At the state level, a separate sub-plan is prepared depict-
iog the totality of development effort envisaged for five year and annual 
plan periods. The ITDP and other tribal area plans aggregate into the 
State Tribal sub-Plan and is discussed in the Annual Tribal sub-Plan 
Meeting of the Ministry of Welfare. The Planning Commission also takes 
such discussions at their level. The relevant Central Ministries partici-
pate in these Annual meetings. The programmes for the development of 
Scheduled Tribes are discussed sector-wise and progress reviewed in 
this meeting. As the programmes for development of the Scheduled Tribes 
are implemented in the field by the State Organisations, important issues 
coming up in these discussions for policy decisions are taken note of and 
whenever necessary revised guidelines are issued. Amongst the important 
aspects reviewed are adequacy of financial allocation commensurate with 
the Scheduled Tribe population percentage of the State, achievement 
under the poverty amelioration programmes, anti-exploitative measures. 
extension and availability of credit to the tribals, and adequacy of 
infrastructure in several sectors including education, health, drinking 
water etc. The draft Tribal sub-Plan of the States are revised in 
accordance with the suggestions in these meetings. 

2.2 Special schemes/problems are discussed with the State Govern-
ment officials fither at Delhi in the Ministry of Welfare or at the State 
level. Directors/Joint Directors visiting the State also look into the 
implementation of the schemes in the field. The Central Ministries 
allocate funds for their specific programmes implemented in the State, 
Identification of the schemes relevant to tribal population and specific 
quantification of funds has also been attempted in IS Ministries/Depan- , 
ments of Government of India. Amongst them are the Ministry of 
Agriculture and Cooperation, Ministry of Health and Family Welfare, 
Ministry of Information and Broadcasting, Ministry of Human Resource 
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Do\'clopmcnt (Department of Education) Ministry of Industrial Develop-
ment, Ministry of Communication, Ministry of Agriculture (Deptt. of 
Rural Development). 

2.3 Tbo Govcrnment of India (Allocation of Business) Rules 1951 
specify the role of Centra1 Ministries as under: 

"f6cC. Development of Scheduled Castes and Scheduled Triboa 
Notes: The Ministry of Welfare will be the nodal Ministry for 
overall policy, planning and coordination of programmes of dcvelop-
ment for ScheduJ;~d Castes and Scheduled Tribes. In regard to 
Sectoral programmes and schemes of development of these communi-
ties, policy, planning, monitoring evaluation etc. as also their 
coordination will be the responsibility of the concerned Contral 
Ministries, State Government and Union Territory Administrations. 
Each Central Ministry and department will be the nodal Ministry 
or Department concerning its sectors." 

2.4 It has been pointed out that so far 11 Central Ministries have 
appointed Liasion Officers for Scheduled Tribes' matters. The Central 
Ministries periodically discuss important problems of tribal areas like 
bonded labour, land alienation, housing, cooperation, excise and educa· 
tion. Specific problems of tribal areas are also periodically studied by 
the concerned Central Ministries. 

2.S The Committee have been furtber informed that the Planning 
Commission deals with formulation of plans of State and Cl'ntral levels. 
There is no separate organisational set-up to deal with ITO Projects in 
the Planning Commission. 

2,6 During evidence the Committee desired to know what was the 
nature of liaison and coordination between the Planning Commis-
sion and State Government in implementation of projects in the absence 
of separate organisational set up to deal with Integrated Tribal Develop-
ment Project. The representative of the Ministry of Welfare informed 
the Committee as under: 

"The Planning Commission is only cllOccrned with the broader 
aspects of planning and the strategy to be adopted for the country 
including the several groups like the tribals. It does not associate 
itself with the implementation of the schemes or programmes at the 
project levels, This is the concern of the State Governments directly. 
The Planning Commission, however, does conduct evaluation studies 
on various aspects through the programme evaluation (ltganisation 
·which includes the evaluation of the Workin, of the ITDPs, also," 
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2.7 As regards machinery set up at State level to achieve proper 
coordination for developmental schemes which are to be implemented in 
more than one Integrated Tribal Development Project, the Committee 
have been informed that at the State level monitoring of plan schemes is 
done in each department quarterly by the Administrative Secretary 
concerned. The Chief Secretary also holds such reviews on quarterly 
basis as part of the general plan. The Himacbal Pradesh Tribes 
Advisory Council and the High Powered Coordination and Review 
Committee for Scheduled Caates and Scheduled Tribes which meet 
normally once in six months also oversee implementation .of the sub-
plan. 

Machinery at State level 

2.8 The Committee have been informed tbat the organisational set 
up in the State Government and in the Integrated Tribal Development 
projects for dealing with the projects is at Appendix I. 

2.9' The Committee have been further informed that the sub-Plan 
in the State is executed departmentally and not through any agency· 
system. 

2.10 As regards the functions of the Tribes Advisory Council, 
Himachal Pradesh, the Committee have been informed that = 

"The Council shall discuss only such matters as may be referred to 
it by the Governor for advice under sub-paragraph (2) of paragraph 
4 of the 5th schedule to the Constilution of India. However, the 
Chairman may permit discussion on matters not so referred to if he 
con'siders that such discussion \\iIl be in tbe general interest of the 
work of the Council." 

2.11 In reply to a question, the Committee have been informed in 
writing that during the years 1984 and 1~8S, the Tribes Advisory Council, 
Himachal Pradesh held only two meetings i.e. one sitting in each of these 
two years. When asked about the main recommendations made at those 
meetings and the action taken thereon, the Committee have been 
informed that the main recommendatjon~ related to administrative 
and developmental matters and recommendations of the Council are 
generally accepted and implemented by the Government and follow up 
action thereon is reviewed in the subsequent meetings. 

2.12 In reply to a question on the personnel policy of the Govern-
ment so far as implementation of Tribal sub·Plan is concerned, it has 
been stated as under: 

"The Government has declared the tribal arras as remote areas for tbe 
purpose of transfer policy. The tenure of a GovemlDent officerl 



oalcial has been restricted to 2 winters and 3 summers unless be 
chooses to stay back. After the completion of the tenure, tbe 
ollcer/official shall be tried to be adjusted in any of the Dve Itationl 
of his choice. 

On first appointment, effort should be made to post officen/ 
officials in the remote areas. Also such officers/officials be posted in 
remote areas who have not previously served tbere. After servin, • 
term in the tribal areas, tbe officer/OffiCials are entitled to oUI-of-
turn allotment of Government residential accommodation at t~ 
place to which they may be transferred. Enbanced rate of com-
pensatory allowance between 100 to 150 per cent of pay subject to 
a maximum of 300 to 600 rupees per montb is available to the 
employees posted in the tribal areas." 

2.13 Tbe Committee have further been informed tbat tbe tribal areas 
have also been categorised as expensive and remote localities and the rate 
of daily allowance for the purpose of T.A. has been allowed at tbe rate 
of 150 per cent increase over the basic rate of D.A. upto a maximum of 
Rs. 75 per diem. 

Further in consideration of report, of the Group on AdminiltraUve 
Arrangement and Personnel Policies in Tribal Areas (Maheshwar Pruad 
Committee) Overstaya) Allowance has been granted to all non-local trans-
ferable employees after completion of 3 years stay in a fribaJ area, as 
under :-

4tb year 10% of basic pay 

Sth year 171% -do-

6th year 25% -do-

7tb year and onwards 35% -do-

2.14 . Recently, from 15th April, 1986 an office of Resident eo.-
miasioner has been created for ITDP, Pangi. All offices there have been 
mer,ed witb that of the Resident Commissioner and he has also been 
declared as Head of Department for each Department and diSCiplinary 
authority over both aazetted and non-gazetted staff in the ITDP area. 
He bas also been vested witb full power of tbe Commissioner, Tribal 
Development. The results of this experiment in sinale line administration 
shall b: Icc=enly watched and might be extended to tbe otber ITDPa. 

2.15 Power to accord administrative approval and financial sanction 
concurrent with tbat of Heads of Departments have been liberally dele-
pted to the S.D.Os(Civil) Project Officers, JTDPs, A.D. C., D.Cs., As.n. 
COlllmi5lioner(TD) Commissioner(TD) and the Resident CommilliollClr 
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(Panli) the latter two enjoying full powers. Further, one step 'UPl'Owers 
have also been sought to be conferred on officers in the tribal areas to 
speed· up implementation of tribal sub-plan. 

2.16 In this regard the guidelines as contained in the Report of the 
Group on Administrative Management and Policies in Tribal areas 
(Maheshwar Prasad Committee Report) have been issued to State Oevern-
ments. 

2.17 The Ministry of Welfare in their note have elaborated the per-
sonnel policy as under :-

The Maheshwar Prasad Committee (1978) went into the question 
of personnel policy in tribal areas and made several suggestions resard-
inl selection of suitable personnel, provision of adequate monetary and 
non-monetary incentives to posts in tribal areas, provision of a modicum 
of. physical facilities to attract personnel to serve in the tribal areas, 
a.ppropriate recruitment policy, formation of sub-cadres etc. The recom-
mendations of the Committee have been brought to the notice of the 
State Governments who have favourably reacted and implemented several 
of the recommendations. Some details of important recommendations 
implemented in the field are given below :-

(i) 

(ii) 

( iii) 

Payment of Special Compensatory allowance to staft' pOlted in 
tribal area has been llgreed to by all States havins substantial 
tribal population includirg the eight States having Scheduled 
area (Andhra Pradesh, Bihar, Gujarat, Himachal Pradesh, 
Madhya' Pradesh, Maharashtra, Orissa and Rajastban). The 
Seventh Finance Commission awarded an amount of Rs. 30·71 
crores as grant-in-aid from the Centre to the States for tbis 
purpose and a similar amount (Rs. 30 crores) has been awarded 
by the Eight Finance Commission (1984-89). 

The Seventh Finance Commission awarded an amount of Rs. 
11.92 crores for construction of staff quarters in tribal areas. 
Tbis has been utilised by the State Governments, besides putth18 
in their own funds for the purpose. For additional staff' quarters, 
tbe Eighth Finance Commission has suggested a grant in aid of 
Rs. 37.82 crores from the Centre to the States. 

The Eighth Finance Commission bas accepted the position that 
facilities in tribal areas continue to be inadequate and has aWard-
ed, for the first time, an amount of Rs. 47.0S crores for deve-
lopment of infrastructure in health, communication and educa-
tion in selected tribal villages in the States to make service in 
tribal area attractive to the personne\. Infrastructure is also 
receivins adequate attention under the Tribal sub-Plan strate81. 



(i~) ~ iptegrated approach to administration in tribal, areas baa 
been sought to be adopted by posting of Project Administratorsl 
Project Officers (.0 all Integrated Tribal Development Projects 
(ITDP). These officers are generally from senior ranks of the 
State Civil Service or the I.A.S. The District Collector functions 
as the Chairman of the Project lmplementation/lteview Com-
mittees (PLCs). At the State headquarters, high level Committees 
under the Chairmanship of Chief Ministers and Chief Secreterica 
have been formed. During-the Seventh Plan further integration at the lTDP level is proposed to be attempted for IRDP, NRBP 
and RLBGP etc. prOirammes by associating the Project Officers 
in a more intimate manner. 

(v) Adequate administrative and financial powers have been dele-
gated by' the State Governments to the Project Officers of 
ITDPs. ' 

(vi) Department of Personnel cl Administrative Reforms have intro-
duced a special Column in tire C.R. forms prescribing entry of 
remarks reflecting attitude of the officer to SCjST development. 

(vii) Relaxation of age and qualification in respect of posts, and ser-
vices obtains in most States so far as Scheduled Tribes are con-
cerned. ileservation in posts and services for the Scheduled 
Tribes has been ensured by Government of India and the States 
throuah legislation as also by executive orden. Special recrui,-
ment, open only to SC/ST candidates, have also been tak. 
recourse to fill up backlog in percentage of reservation. 

(viii). Involvement of tribal people in local administration has been 
ensured through legislative provisions in ceraain sectors like co-
operation and Panchayati Raj institution. Soheduled Tribe 
members have been taken in the ITDP Committees and State 
level Committees. State Governments have also been examinins 
ICOpe for furtber involvement of Scheduled Tribes and their 
traditional vilJase level functionaries in statutory and aclmini.t-
radve bodies from time to time. 

(ill) 

(x) 

To ensure sufficient involvement of Scheduled Tribes in plan 
formulation, reformulation of existing ITDP projects i, propo.ed 
durins the Sl:ventb Plan, associatina members of the Sch~duled 
Tribes. 

Training courses have been organised by the Department of Per-
sonnel and Administrative Reforms in the Administrative Train-
ins Institutes (IATs) to sive tribal orientation to the State per-
sonnel. Special curricula OD tribal laws and tribal sub-plan havo 



it 
also becn introduced by States in their ATIs and TtUs (fribat 
R.esearch Institutes). 

(xi) No separate sub-cadre for tribal areas has been introduced in 
any State. But some States have resorted to special recruitment 
for filling up vacant posts in tribal areas. 

(xii) 

( xiii) 

Grants under the first proviso to Article 275(1) in aid of the 
revenues of the Stale for specific schemes of tribal development 
have been released by the Centre. This grant which remained 
at the level of Rs. 15 crores during the first four years of the 
Sixth Plan was raised to Rs. 20 crores during the final year and 
continues to be at that level during the first year of the Seventh 
Plan, pending final determination of the Seventh Plan size. 

A Working Group on Monitoring and Evaluation Was set up in 
the year 1979 and they have suggested 3 tier reporting on 
tribal development programmes at Block, ITDP and State levels 
in separate formats. These recommendations have been impl~ 
mented. Further, a system of concurrent monitorin& and evalua-
tion has also been introduced by Ministry of Welfare since 
1983. 

2.18 As regards the training imparted to the personnel at various 
levels IClected to work in the ITDPs or other tribal areas in the State of 
Himachal Pradesh, the Committee have been informed in a note as 
UDder :-

liThe State has set up their own Institute of Public Administra-
tion and all category of employees both from the tribal and 
other areas of the State are reBularly imparted training in the 
various courscs conducted by the Institute from ycar to year:' 

2.19 Asked what steps have been taken to achieve people's partici-
pation in Intel rated Tribal Development Projects and measures adopted 
to papal a rise .the development programmes among the villagers, it 
hal been stated that Project Advisory Committees have been 
constituted for each ITDP under the Chairmanship of Deputy Com-
missioner/A.D C· (If the MLA from that area happens to be it Ministerl 
Speaker/Dy. Speaker tben be heads this Committee) All the Pradhans of 
tbe Oram PanchaYllts,· Chairman Panchayat Samiti/Zila Parishad and tbe 
"LAs/M.Ps ~r,e its ~embers. The Members of the T.A.C. are ex-officio 
mem~rs of the P.A.t. in their respective areas. Public Relations OfBces 
have been set up in the tribal areas and they are propagating develop-
mental programmes through their media. Recently direct reception T.V. 
sets bave been installed at Kalpa, Keylon& and J(aza also in this direc-
~~ 



2.20 TIle Committee note tbat tbe Pianulul Commlslilon Is oDl, 
cODcerned "Itb brotld aspects of Plaonlnl aDd tbe Strateu to be adopted 
for tbe cODDtr, IDcludlug tbe se,eral aroups Uke the Trlbals. It does 
Dot .... cl.te itself "Itb tbe Implemeut.tlon of tbe sebemeli or pro-
Inmmes .t the project le,els. Tile Committee recommend tbat tbe Planninl 
COlDDllnlon IIboald cODduct e .. laa,lon litudles at reaular Intenals OD ,arlous 
apects tbroulb tbe prolrammes nalaatlon organisation wbh:b may Include 
the "aluatlon of tbe worklDI of tbe ITDPs also to onrsee implemeDt.tlon 
01 the lab·Plan. 

1.21 TIle Committee are surprised to note tbat tbe Tribes Ad,lsorJ 
CouDcll, Hlmacbal Pradesh beld onl, one meetinl eacb In 19S4·8S .nd 
1985-86. 

2.ll The Committee recommend tbat Tribes Ad,180r), Coancll sbould 
bold itl meetlap more freqaently and at least once in liix moatbli to make 
It 1D0re effect .. e ID as~elslDI tbe prolress in admlDlstrathe and denlop. 
lDental matten In tbe State and belp In taklnl correctl,e me.lurrs ia time 
"berenr necessar)'. Tbl. will also quicken tbe pace 01 loll ow· up action on 
It. recommend.tionl. Tbe Committee delilre tbat tbe Tribal Welfare Depart-
ment .boald .Iso ensare that proper lollow up action is taken OD the 
recommendation of tbe Tribes Adtlsory Counell "bltbln • re.sonable time. 
TIle Co ... lttee lartber recommend tbat .ctlOD taken to Implement ,uloDl 
recolDmead.tloDI 01 the Trlbel Ad,lsory CODncll SbODld be saltably IDcorpo-
r.ted ID tbe Report 01 tbe Gonrnor 00 tbe admlobtr.tlon 01 the Sclaedaled 
.re .. "blcb Is submitted to tile Presldeat In accordance "Itb the pro,laloOl 
cODt.lned In tbe Flftb SeWale to tile Coostitutlon. 

2.23 The Committee note tbat tbe tr.lninl counes bate heeD orlanlsed 
b, tile Department 01 PersooDel and AdmlDlstratlte Reform. In tbe Adminl· 
stratl,e TniniDI Inltltute to lin tribal orientation to tbe St.te perlOnnel. 
TIle Committee dellre tbat Itepl should be taken to aee that tbe traiDed 
penomtel of the State GOYernment. are lully lllOclated In the Implementa. 
tlo. ol,arl"l .chemu. 

2.24 The Committee al.o recommeDd tbat a tbe loc:al M.P.I· and 
Meaben of tbe Lelislatife Allembl, are well CODtersut "Ida tbe 
probl ... 01 Scbeduled Tribes ID their r.peetlYe ar.II, they should be 
.. edated la tile lormalatloa as well II ImplemeataUoD 01 ichemei la 
tribal .. b-plu are. eltber .s coopted member. or •• Ipeel.1 la,itees. 



CHAPTER lit 

BUDGET AND FINANCE 

A.. A.llocatlon cl Utill,atlon of Fund, 

3.1 The committee have been informed that tbe State Plan ftow to 
tbe ITDPs has been ever on the increase; starting with 3.65% in 1974-
75, tbe level has gone up to 9%. The financial performance whicb was 
83% during the 5th Plan period .improved to 98% on the eve of the 6th 
Plan and since 1981·82, it is 100% after introduction of tbe single con-
solidated demand. The following are the outlay and expenditure: 

(Rs. in crore) 

Item 5th Plan 6th Plan 7th Plan 
Outlay Exp. Outlay Exp. 1985-90 1985.86 1986-87 

Outlay Exp. OutiaYI 
Antici-
pated 
Exp. 

State Plan 9.05 7.82 47.47 55.07 94.50 14.67 18.59 

Special! 
Central 
Assistance 1.89 1.31 6.49 7.48 12.00 1.93 2.07 

Pbysical targets and achievements made. are at Appendix·1I 

3.2 The Committee have beeD informed in a note that the fuads 
provided for implementing various schemes were adequate. The foUO"'.8 
Ministries have already made quantification of funds for tribal compo-
nents at the Instance of Ministry of Welfare and have addressed tbe 
various State Governments in this regard and it is for the State Govern-
ment concerned to avail themselves of this Central assistaocc aDd 
Cbannelise it for the tribal areas : 

1. Ministry of Agriculture 

(i) Dcplt. of Rural Development 

(Ii) Deptt. of Agriculturt a: Coop. 



•• 
2. i>eptt. or CoDltDUDic:atioD 

3. Ministry of Water Resources 

4. Ministry of Science It Technology 

S. Ministry of Forest. Wild Life and Environment (Environment 
Department). 

6. Miniatry of Food It Civil Supplies (Deptt. of Food) 

7. Ministry of Labour. 

8. Ministry of Commerce. 

9. Ministry of Human Resource Development (Deptt. of Education). 

3.3 The Tribal sub-plan is being implemented tbroulh resources 
drawn from (a) Stale Plan Funds (b) Sepcial Central Assistance of the 
Ministry of Home Affairs (now Ministry of Welfare) (c) Oow from Centrall 
Centrally Sponsored Programmes of tbe Central Minislries, and (d) Insti-
tutional Finance. 

3.4 The total allocation made and expenditure incurred uader tbe 
following beads during tbe years 1983-84, 1984-8S and 1985-86 are Itated 

. to be al follows : 

Item 1983-84 19848S 1985-86 
Outlay Exp. Outlay Exp. Outlay Exp. 

(a) State Plan 12.45 12.16 15.00 15.89 15.84 14.67 

(b) S.C.A. 1.60 1.60 2.23 2.23 1.93 1.93 

(c) Contribution 
of Central 
Ministriea 0.06 0.10 0.4S 0.63 0.40 0.27 

(d) Institutional 
Fin. 0 .• 5 0.42 0.53 O.SO 0.55 0.53 

(e) Fund. under 
Article 215(1) 0.05 0.05 

(f) Centrally IpOn· 
sored scbem. 1.21 J.SI 2.10 2.15 2.34 2.34 



3.5 As reaards tbe Institutional Finance provided for Tribal Oevetop. 
ment in Himachal Pradesh aDd the quantum of finance provided from tbi. 
source during the sixth plan. the Committee bave been informed in a note 
tbat an averaae of Rs. 45.00 lakbs annually was provided by tbis source for 
tribal development during the Sixth Plan period. . 

3.6 The Committee have . been informed tbat the Sixth Plan outlay 
(If the State Government was Rs.560.00 crores. The flow fromSCate plan 
to the tribal 6ub·plan is Rs. 47.47 crore and tbe percentage to total plan 
provision was 8.48. 

3.7 Tbe State plan outlay during eacb year of tbe Sixth Plan is al 
follows: 

(Rs. in crore) 

1980·81 91.92 

1981·82 105.25 

1982·83 120.00 

1983·84 143.00 

1984-85 168.17 

3.8 Flow from State Plan to tribal sub·Plan during each year of 
Sixtb pran (1980-85) and expenditure actually incurred during each year 
is stated to be asunder: 

(R •. in crores) 

Year Outlay ExpnuJlture 

198().81 7.19 7.31 

1981-82 8.45 8.93 

1982-83 11.06 11.38 

1983·8~ 12.45 12.16 

1984·85 15.00 15.89 

3.9 During evidence. the Committee desired to know whether the 
Ministry of Welfare acts as a nodal agency and ensures that the fundi 
quantified by various ministries reacb tbe State Government concerned. 
The representative of tbe Ministry of Welfare elucidated u follo," :-

"In tbe allocation (If Business Rules 1961, it has beeD clearly provided 
tbat tbe Ministry of Welfare will be tbe Dodal MiDi.try for overall 
policy, plannin. and coordination of tbe prosrammel ~f develop' 



Ibent for Scheduled Castes and Scheduled Tribes. population. tn 
regard to the sectoral programmes and schemes of development of 
these commuDities, policy planning, monitoring and evaluation etc. 
as also their coordination is the responsibility of the concerned 
Central Ministries. State Governments and Union Teorritory Adminis-
trations, each Central Ministry and Department is a nodal Ministry/ 
Department concerning its sectors. The Planning Commission has 
been insifting on tbe State Governments and Central Ministries to 
identify Schemes of relevance to SC,ST and indicate tbem sepuately 
"'itb the funds quantified under tbem. It is, therefore. the primary 
responsibility of the CeDtral Ministry/State governments to see 
that these funds arc spent for she SC/ST. Nevertheless, tbe Ministry 
of Welfare has been holding discussions with the Central Ministries 

. on the Tribal sub-Plans formulated by tbem and askillg tbem to illue 
guideline to the States for ensuring the expenditures of the amounts 
quantified for the year 1986-87." 

3.10 When asked by the Committee whether Government of Hima-
chal Pradesb was ignorant about sub·Plans of Central Ministries and as 
such was not getting Central assistance, the representative of Government 
of Himachal Pradesh explained as follows : 

"We are aware of the Centrally sponsored schemes. no doubt; but 
over and above tbem, Ministries have' certain amounts, for investment 
in the tribal areas. as in tbe Case of the MlDistry of Rural Develop-
J;llent. Tbey bave got certain fund~ for road developlDeDt, We gotRI. I 
crore from them, This year also, we expect somethins. We want lome 
such effort from other Ministries allo." 

3.11 The Committee desired to kDOW the reaction of the witnesl 
to the sU8sestion that fresh instructions Ihould be issued relardina 
Central Schemes for providing fund assistance to State Governmcnt aDd 
proper channeli.ratioD of such assistance so that the State Governments 
could take full advantaae of the Central Schemes. The reprClCntative 
of tbe Ministry of Welfare stated 85 under: 

"Instructions of tbe Committee will be noted 8Dd (we) shall do the 
needful." 

3 12 Wben tbe Committee enquired whether any financial conltraints 
were experienced in' following the recommendalions of the WortlDI 
Group regarding monitoring progress, the representative of the Ministry 
of Welfare explained during evidence al follows: 

"The recommendations of the Working Group bave already beCD 
IObt to the States for necelsary actioD, At tbe Ceotral level, actioD 



it 
has already been taken on some of the recomrbendatioDs pert.Jninl 
to the Ministry of Welfare. Research designs and schedules have 
already been finalised and sent to the States. Prolramme of evalua-
tion studies has been finalised for the ensuing year in the meetings 
of the Directors of TRIS and Central Tribal Research Advisory 
Council. Evaluation and research to national level organisation~ are 
entrusted from time to time by the Ministry. These recommendations 
are also being pursued with the State Governments for implementa-
tion." 

B. Monitorin, and Evaluation 

3.13 The first important step towards systematising monitorin, and 
evaluation of tribal development programme was taken when a Workinl 
Group on the subject was constituted in the Ministry of Home Affairs 
on tbe advice of the Planning Commission in July 1978. The Group sub-
mitted its report in July, 1979 and the report was accepted by the Ministry 
and circulated to the State Governments and Central Ministries for imple-
mentation of the recommendations. The antenna of the monitoring 
mechanism have to be strong and effective if the Tribal sub-plan concept 
is to be a reality. The feed-back from the field through regular monitor-
ing and periodical evaluation is intended to provide the necessary material 
for suitably reorienting policy approaches and decisions. There is DO 
doubt that the State Governments have paid greater attention to monitor-
ing and evaluation during the Sixth Plan than in the preceding period. 
The Ministry of Home Affairs have attempted to strengthen its monitor-
ing and evaluation set up by appointing whole time Director to be in-
charge of the Wing. Several developmental Ministries have already 
appointed/earmarked officers to be incharge tribal cells under them. The 
overall position, however, can still be stated to be not quite latisfactory 
and monitoring and evaluation deserves more atteption both at the 
Central Ministries and at the State levels. 

3.14 The objectives of monitoring and evaluation as recommended by 
the working group on Development of Scheduled Tribes duriOa Sevcoth 
five year plan (1985·90) are as under: 

State level monitoring sbould continue to be tbe responsibility of tbe 
State Governments. Specific projects or programmes like primitive tribe 
projects, rehabilitation of forest dwellers etc. could be given to the Tribal 
Research Institutes. The Directorate(s) of Statistics/Evaluation have yet 
to playa significant role in tbe sphere of monitoring tribal development 
programmes. As laxity in the approach to monitoring is likely to be detri-
mental to efficient achievement of the objectives and the targets, a Special 
Officer, Monitoring and Evaluation at leaat of Class II of the State Cadre 
,bould be appointed on a whole time in States uvinl ,ood Dumber of 



ITDPs, tribal pockets. and primitive tribe pockets. Where sucb an officer 
is already working he should be relieved of other dutie!! and made squarely 
responsible for effective monitoring. 

3.IS The Committee have been informed in a note that in tbe Mini-
stry of Welfare a Research, Monitoring and Evaluation Wing functions 
under the control of Joint Secretary with a separate Director, 2 Joint 
Directors, 2 Deputy Directors and 4 Research Officers. The Ministry has 
prescribed monthly and quarterly progress reports for reporting progress 
by tbe States or Tribal Development Programmes. The Ministry brings out 
monthly and quartersly reviews based on these reports. The Planning 
Commission also undertake similar reviews on all the items of 20-Point 
Pr08ramme. 

Each CeDtral Ministry/Department is tbe nodal Ministry/Department 
concerning its lector. Thus each Ministry/Department is responsible for the 
coocerned sector, aDd makes its own arrangements for suitable monitoring 
of programmes in tbe tribal areas. 

Bettllt, up of Sl¥clal CellI 

3.16 Seven Ministries/Departments, namely, Ministry of Agriculture 
and Cooperation, Ministry of Communications, Ministry of Education and 
Culture, Ministry of Finance (Deptt. of Economic Affairs), Ministry of 
Health and Family Welfare, Ministry of Information & Broadcasting and 
Ministry of Irrigation have reported setting up of Special Cells to monitor 
the quantillcation offunds and implementation of programmes in tribal areas. 

3.17 In response to Committee's query whether any monitoring 
Committee under the Financial Commissioner-cum-Secretary (Tribal Deve-
lopment) was set up, the Committee have been informed in a note that 
Instead of setting up sucb a Committee under the Chairmanship of F.C.-
cum-Secretary (TO), a High-powered Coordination and Review Committee 
for SCs/STs has been set up in the State under the Chairmanship of the 
Chief Minister on which both offiCial ond non-official members arc repre-
sented. This CODlmittee has also- a standing lub-Committee und:r the Chair-
manship of OD M.P. (presently Sh. RoshaD Lal) which spot·checki actual 
implementation of sub-Plan Scbemes at the field level and reports back to 
tbe maiD Committee. 

3.18 The functions of the main Committee were to ensure implement-
at;on of developmental programmes and safeguards provided for the Sche-
duled Castesrrribes aod to issue grDeral guidelines and directions in all 
vital matters cODrerniDg the Scheduled Castes/Tribes. 

3.19 Besides, tbe Chief Secretary also held quarters Iy review of plan 
implemeatation in tbe State wbicb alSO iocludot sub-Ph'll review, 
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3.20 The Chief Minister bad recently started weekly review of the 
departments under his charge which includes Tribal Development also. 

3.21 During evidence when the Committee desired to know tbe over-
all position of monitoring and evaluation of Tribal Development Pro-
grammes and steps proposed 10 strengthen the monitoring system to make 
such programmes more effective, the representative of the Ministry of WeI. 
fare stated as follows :-

"In the Conference of State Ministers for Welfare held in New Delhi 
on 24th and 25th January, 1986 a consensus emerged that proper 
monitoring machinery should be evolved. This recommendation has 
been conveyed to the States for necessary action. Eight States bave 
already replied intimating arrangements for monitoring which arc 
currently adopted in their State. Government of India attaches maxi-
mum importance to the reviews made by the Chief Minister. In June 
we bave written a letter from the Prime Minister to the Cbief Minis· 
ters suggesting tbat tribal development programmes should be 
reviewed hy them every month. The Prime Minister has drawn their 
attention to specific areas which shOUld be given special attention to 
prevent any sense of dissati!lfaction among the 'ribals. Some of tbe 
Chief Ministers have started a monthly review. At the Central levei 
the annual discussions arc chaired by the Deputy Minister for WeI. 
fare. Tribal Development Division monitors the programmes on 
regular hasis. Monthly reports are received and analysed. Efforts are 
on to devise new proforma to get more detailed information from 
the States, As fllr as evaluation is concerned a new set of schedules 
has been prepared by the Ministry of Welfare and circulated among 
tbe States so that tbey may do tbe evaluation by adopting tbese 
fichedules. At the State level the present system of monitoring is 
satisfactory. Tbey have now directed us for a monthly review whicb 
we will implement." 

322 In reply to a question the Committee were informed during 
evidence tbat no separate Co~i~ee for monitoring purpose had been 
constituted in Himachal Pradesb ~ut a High Powered Coordination a: 
Review Committee for SCs/STs under, the Chairmanship of the Chief Mi!lis· 
ter had been set up on wbich both officials and non-offici,lis were repre-
sented. The representative of qovernment of Himachal Pradesh elaborated 
further as follows :-

"This Committee has also got a sub-Committee which looks into the 
Tribal sub-Plans and reports back to the main Committee. The function 
of the main Committee is to ensure implementation of developmental 
prosrammes and lafc.uards provided for the welfare and promotioQ of 



Scheduled Castes aod Scheduled Tribes and to issuo aeneral guidelines 
and directions which are properly implemented'" 

3.23 When alked what was tbe periodicity fixed for bolding the meet-
ioss and durins the last ooe year how many meetings were held, the repre-
sentative of the Government of Himachal Pradesb stated during evidence 
that only one meeting of the Hiah Powered Committee was held durina the 
lut one year. 

3.24 In reply to a question whether a report was 80nt to tbe Central 
Ministry once in a year or two about tbe Tribal Sub-Plan Proarammea etc. 
the witneu staled :-

"We have not been sending. But we will do it now. The review of the 
implementation of every scheme Is done almost every six months, it is 
tbe part of tbe job whicb the State Government has to do. Once In a 
year the officers of the State Government when they formulate the 
Tribal sub-Plan tbey go to the Centre witb all their reports and tbeir 
plan. and they have a perlonal discussion on all the alipects of tribal 
development. At tbat stage, fhe entire gamut of activity is covered. A 
detailed review takes place with tbe officers of the Ministry of Welfare 
and also in tbe Planning Commission." 

3.25 The Committee note tbat the Ministry of Welfare acts as a Dodal 
Ministr)' for overall policy planning and coordination of tbe programmes 
for SC/ST population. The Committee have further been informed that for 
lectoral programmes and scbemes of development. monitoring and evalu-
ation etc. each Central Ministry/Department is a nodal Ministry/Depart-
ment concerning its seC'tors. It is. therefore, tbe primary responsibility of 
tbe Central Ministry/Sfate Governments to identify schemes and quantify 
fuods to be spent for SCs/STs, The Ministry of Welfare on their part hold 
discussions witb the Central Ministries on the Tribal lub-plan formulated 
b, tbem aDd ask tbem to issue guidelines to the States for ensuring expend-
iture of amount quantified. During evidence when tbe Committee desired to 
know whether Government of Himachal Pradesh was ignorant about sub· 
plans of Central Ministries and as such was not getting tbe Central a5li.t· 
anee, the representatives of Government of Himachal Pradesh explained al 
follows :~ 

"We are aware of tbe Centrally-sponsored scheme no doubt; but over 
and above them, Ministries have certain amounts for investment in tbe 
tribal areas, as in tbe cale of the Ministry of Rural Dev'elopment. They 
have got cerMin funds for road development. We got R., 1 crore from 
them. This ,l'ar also, we expect something. We want lome such elon 
frolQ other Mipistries also," 



3,26 The eo .... ttee reeommead tlllt tile wIlole IJltem of polley 
pl.nnlnl .nd coordln.tlon by tbe Mlnlltry of Welfare llIonl. be re,lewed 
.Dd ItrealtbeDed with. ,lew to m.klnl it foolproof uti enlariDI tbat tbe 
f1IlH1t qa.Dtlled by ,.rleal MlDlltrlet re.ebed tM St.te GOYerD •• t ID time 
for proper atlllsatlOll. 

3.17 Tbe CHI.itt. were ... ured dar ... tbe e,IdeDee tltat tIae Mtal-
Itry of Welfare would iBlUe fresh IDstrnctlonl rea.rdlnl Central & .... 
for proyldlnl fuad ... lltaace to State GOyerameDts aad proper cb.Daellla-
tlo. of laeb .uiltuee 10 tbat tile State GOYerDmeatl eould tllke fall 
ad,aat. of tile Centr.l Icbemes. The Committee recommend t.t tile 
.foresald fresb ud de.r Inatructionll Ihould be iuued fortbwlth t. all, •• 
State GOYernlPeDta to enable tbe State GOYernment. to tate .d'.Dtale of 
tile Celltral Sebe.es.1I belt as possible. 

3.28 The Committee recommend that tbere IIbould be a proper 
monitoring sY6tem at the central level and teams of officers of tbe 'Ministry 
of Welfare, Planning Commission and the Ministry concerned' with its 
sectoral programmes should visit the projects in the Tribal sub-Plan areas 
of the State as often 8S possible to assess the pace of development and 
sug~est corrective measures where necessary so that no resources are wasted 
due to any misunderstanding in any field. 

3.19 The Committee note tb.t the CeDtral Mlnlstrl •• bate eet ap 
.,.etal eelll to mODitor the qaaatifleaUoD ohfaa .. aad "'plemeat.tIOll of 
proar.m... In trib.1 are... The Committee trult tbat the Ilpecl.1 celli 
woald pl.y • IIlgalficant role la atreamllalal the procedare for badal aD 
.eetlYe ... ltoriDllys •• m for.1I deyelopmeDt protr .... et beiDl Im,le-
.eDted for tbe beDeftt of tbe tribal peo,le. 

3.30 ID tbe Report of tile Worklal Group OD deyelopmeDt of Sehe'.led 
Trlb.s durlal the SeYeDtb FlYe Ytar PI.D (1985 90) It bas beea .mp .... lsed 
t,bat State lefel mODltorial should cODtlne to be 1M respoDI"lIIty .f tile 
St.te GoYeralllnts. A. aDY '.xlty la tbe .pproaeh to motor .. II bo.ad 
to be detrimeat.1 to etllelent .chintm.Dt.' tile obJect I,.. .... the t.,.et., 
• Speel.1 Otlleer for mODltorlal aad e,.I •• tloD be108gl.. .t least to cl ... 
II of the State Cure sboul. be ."oIDted full time oa a wllole time ..... 
ID St.t .. baYiDI lood aamber of I.T.D.PII tribal pocketll .ad prlDlltlYe 
tribe poeketl. Such aa ollcer alloald be relieTed of •• y otber datlet .DtI 
... d. 1I .... rely respoatlble for e!,ectlTe moDltorial. 

Tile Committee, tberefore, reeommead that tile mODltorlDI aD' n.lu-
tloa lbo.ld be ,treDltheaed la tile St.te or Hlmach.1 P..-elb OD tile aboYe 
U... 110 that tlaere Is proper ........ eat of tile proaretl .cllln.d I • .,.rloH 
proaramlDe. belallmplemeated la trlb.) lab-plaDarm, 
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3.31 Tile Co_ltlN are IuIppy to Dote tlult for proper mODitorl., ad 
"aIDIUoD of tribal denlopmeDt prolrammes/schemes la tbe MIDlltry of 
Welfare, a ReHII'eb, mODltoriDI aad e,al.atloD WIDI fllDetloDS uDder tile 
eODtrolof JOIDt Secretary with I Hplrate Dlreetor, :1 Jolat Dlreeton, 
2 Deputy Dlredon, ad" Researcb Officer.. Tbe COlDmltlee bale 1110 
beea IDfor.ed tbat the Mlalltr, h.. prescribed moathl, aad quarterl, 
pro,reu reportl for reportial prOitess by tbe States Ibout Tribal De"lo,-
lIleatli PrOirammes. 

Tile ComlDlttee bope tbat lhe lIloDtbly lad q.arterly pro,resl reportl 
r.ardlnl Tribal DeYelopmeatal PrOirammel would be labmllted reaularly by 
tbe States aDd tbe .. me wODld be assessed lDetleulously by tbe MIDlltry .. III 
follow-ap ialtraelioDs Issued to tbe eoacerDed authorities la the State la time 
for beatena .. t of ecoDomlc cODdltlonl of tbe trlb.b. 



CHAPTER IV 

POLICY OF CENTRAL GOVERNMENT WITH REFERBNCE TO 
TRIBAL DEVELOPMENT 

A. Excise 

4.1 The Committee have been informed in a note that the State 
Government is following liberal excise policy .under which the locals arc 
allowed to brew/distill wine/liquor for self consumption from fruits and 
grains but not from 'gur' and molasses. This tbey are allowed only after 
they have obtained licences to do so for which a very nominal fcc II 
charged. 

4.2 As regards excise policy. the Ministry of Welfare have stated in a 
note furnished to the Committee as under :-

"Forces of exploitation have long been entering the tribal areas through 
the process of contractual system of liquor vending. Recognizing tbo 
seriousness of the situation, tbe Ministry of Social Welfare issued 
certain guidelines in 1975 for Excise Policy in the tribal areas, the main 
cornerstone of which were : 

(a) Abolition of the contract system of vending of liquor in tribal 
areas; 

(b) Sale of liquor through Government agencies where the non-tribal 
population was mixed with other popUlation; and 

(c) Permitting tribals to brew their traditional liquor. 

The State Government have, by and large, accepted these guidelinCl. 
In Himachal Pradesh excise policy is in line with the social milieu 
prevailing in the tribal areas from time immemorial. The local triball . 
are allowed to manufacture country-fermented liquor for home con-
sumption and for use on special occasions but only after Iincence is 
obtained for whicb the annual fee is Rs. 5/-. There is limit of POISe-
ssion which is max 24 bottles of 750 mls. each. at a time. This facility 
i. available in all the tribal areas. The Working Group on the Develop-
ment of Scheduled Tribes for the Seventh Five Year Plan bave recomm-
ended tbat : 

(1) Tbe State Governments should follow the guidelines set down by 
the Ministry of Social Welfare, and liquor vending in. tribal areas 
sbould cease altogether, 

2' 



(2) A Itricter policy of licencing and opening of liquor shops ia the 
tribal areas sbould be followed wbile complying witb tbe luide. 
lines enunciated by the Ministry of Social Welfare. 

(3) Tbe scope of selling tbe traditional liquor, wbich is cbeaper tbaa 
the otber forms qf liquor througb Govt. agencies may also be 
explored. 

(4) "Sanskar Kendras' to wean tbe tribals from drinking on tbe pattern 
orsanised in Gujarat should be introduced in tbe tribal areu 
tbrough voluntary agencies wbo may be a§~isted cent perceat by 
Government of India from Special Central Assistance." 

B. Forestl 

4.3 In a note furnished to tbe Committee it has been stated as 
follows : 

"Policy in the forest sector has two different aspects-one i. concerned 
witb prevention of exploitation oftrabals in tbe Forestry Sector and 
the second is regarding the development of forests and tribals who have 
a symbiotic relationship with each other. 

Following the recommendations of tbe National Commission on Alri· 
culture. 1976, tbe Conference of Ministers in.charge of Forests and 
Tribals, 1978 and the National Committee on Development of Back· 
ward Areas, 1981, State Governments have paid considerable attention 
to departmental working of fore~h and control and nationalisation of 
trade of forest produce with a view to check exploitation of tribals 
and ensure a fair price for the: primary tribal collectors of forest 
produce. Cooperativisatkn of fore~1 labour, primary market ins socie· 
ties dealing in forest produce and procurement of Minor Forest Pro-
duce sbould be given due weightage and encouragement in all the 
States following the above recommendations. with a view to eliminate 
middlemen dealing in forest produce. Forestry prosrammes can IUpport 
a .ubstantial protion of the tribal population in the poverty reduction 
prosrammes in co~junction witb tbe soil and water con.orvation 
sectors. The Working Group on Tribal Development for the Seveoth 
Plan bas siven very detailed rel:ommendations io tbis mattor in its 
chapter on Forestry Rnd Forest Villages Exploitation of tribal. in foro-
stry sector relates to-

(t) payment of fair price of the forest products .includiDI minor forest 
produce; and 

(2) 1110 of timber .tanding on Adivasis' land adjoining the (orat 
_S, 



Some States in the country like Madhya Pradesh and Orissa have 
already enacted Legislation enabling nationalisation of all or several 
items of forest produce. States have to pass suitable legislation empo-
wering the State Governments or an appropriate authority to prescribe 
fair prices for the State as a whole or from region to region as may be 
relevant. Several States have taken up timber working either 
departmentally or through state owned corporations Tribal 
Development Corporations and Foreat Area Co-operatives have 
been granted annual and longterm leases for collection, proceSSing 
and marketing of forest produce. The Working Group has 
recommended that all States having tribal areas with substantial forest 
growth should pass enactments to prevent the cutting of timber from 
the nearby community forests under the fictitious cover on a permit to 
collect timber from the tribals' tenanted land. Madhya Pradesh has 
enacted a law known as 'Act for Tribal Interest on Trees, 1951' and 
Orissa has passed the Scheduled Tribcs Protection .of )nterest·on Trees 
Act, 1983," 

4.4 The Working Group 00 Development of Scheduled Tribes during 
tbe Seventh Five Year Plan (1985-90) has recommended the following 
positive steps to be taken during the Seventh Plan in respect of the 
forest villages :-

"0) Forest villages in the country should, generally, be declared as 
revenue villages and made full recipient of all benefits flowing from 
the development administration. Such villages should be fully 
integrated into the near-by revenue and block administration. 
Where such integration is not possible, at present, on account of 
the interior location of the habitation, lack of communication, etc. 
special schemes of development for such villages should be under-
taken alongwith conferment of heritable and in alienable rights on 
the tribals in respect of their lands/other properly. 

(2) In the first category of forest villages which are declared as revenue 
villages and are integrated into the near-by block administration 
on account of their proximity to the block jurisdiction. all sectoral 
development schemes should be extended as early as possible by a 
conscious effort. In the second category of forest villages which are 
not declared as revenue villages (and this should happen only in 
rare cases where the villages are deep in the intcrior of the forests), 
special extension staff for development of the villages or group of 
such villages should b.! appointed under the aU5pices of the Forest 
Department of the State Government in consultation with the 
Community Development Department. Such extension staff should 
be attached to the near-by block for day-to-day supervision wbile tbe 



superior officers of tbe Forest Department and the Community 
Development Department oversee their work. 

(3) In forest villages which are not integrated fully into the block 
administration on account of reasons mentioned above, compre-
hensive schemes of development including education. health, 
drinking water supply, agriculture. animal hu~bandry. village 
industries, arts and crafts. etc. should be formulated. A Central 
Sector Scheme under tbe Ministry of Agriculture on the pattern of 
scbemes for shifting cultivation since discontinued. shou.ld be 

. on instituted for the purpose. This scheme should be on 
cent-percent grant basis and be an additive to the State Plan 
schemes which may be extended to these villages. 

(4) The progress of development forest villages should be reviewed by 
a high level Committee at the State level functioning under the 
Development Commissioner/Chief Secrerary. A Committee under 
the Chairmanship of the Chief Conservator of Forests at the head 
of the department level and a Committee under the District Coll-
ector at the district level should also function. These committees 
at the respective levels should review and monitor formulation and 
implementation of special programmes for the forest villa.es in 
a State is small. multiplicity of these Committee$ may be avoided 
by having one nodal committee at the level of the Chief Conser-
vator of tbe Forests or the Tribal Development Commissioner." 

4.5 The Committee have been informed that two of the tribal ret ion .. 
viz, Spiti and Po.:>h. are very much deficient in forestry cover and dCleit 
development programmeB have been taken up there where emphasis is on 
forest plantations. Only 9% of the total area is under forelts in the tribal 
area as compared to that of 15% in Himacbal Pradesh, as a wbole. Maio 
emphasis under forestry programme is plantation of fir spruce. deodar and 

; fast-growing species. Chilgoza pines also grow wild in Kinnaur and Panai. 

4.6 The Committee were informed during evidence that the tribal 
beneficiaries get 75 percent of the income from the trees while tbe Govern-
ment takes 25 percent of the income. When t~e Committee desired to know 
how this ratio bad been arrived at, tbe representative from tbe Ministry of 
Welfare intervened and Btated as follows :-

"I may submit that as far as we know, the State Government are 
retainins this 25 percent to meet the cest of tree plantina. 
Usually. the beneficiaries are allowed to have the entire income 
accruing from this source. This programme has been undertaken with 

. the &5sistance of the World Bank and by and large the World Bank 
mliltl on. plantinl species which have indu.trial or commerdal UICI, 



aDd which may not directly benefit the individual triball .. Therefore 
from our own oraanisations, under social forestry prolt'amlDls, tribals 
sbould be assisted in painting fruit-bearing species also which may 
provide nutrition and other benefits to the tribals to some extent, So, 
I would like to urge that under tbis Social Forestry Scbeme, fruit-
bearing species should be given preference over other species-which 
are of industrial and commercial use." 

4.7 In tbis connection, the representative of Ministry of Welfare 
stated tbe position as follows :-

"We bave been impressing upon the State that we sbould have a very 
viable mix of plantations, i.e. not just monoculture plantation sucb as 
eucalyptus only. Recently the Government of Himachal Pradesbbave 
lubmitted a proposal with regard to 'chilgoza' plantation. This is a dry-
fruit tree which is facing extinction. We have been insisting to take up 
planting.of various fruit-bearing trees, such as wild apricots, cherries, 
etc. The climatic and other conditions are suitable for these trees along 
with chilgoza in those areas. This has been our stand when the tribal 
sub-plan was discussed, i.e. there should be good mix of various trees 
and Just not only species only which may degrade the soil." 

C. INlustrie, 

4.8 In a note furnished to the Committee, the Ministry of Welfare 
have stated aa under ;-

"The Report of the Working Group on Tribal Development during the 
Sixth Plan period (l98()'8S) highlighted consequences of location of 
modern. major and medium industries in tribal areas. A suggestion was 
made that the Bureau of Publje, Enterprises sbould take up leadership 
role at tbe national level for; Jocation of industries in tribal areas and 
the Ministry of Home Affai~~ould also be repruented in the Licen-
clog Committee for industriar4evelopment. 

Small JIll/a" tlltd cotta" industries 

Village and cottage industries play an important role in providing 
employment opportunities in rural areas and particularly to the weaker 
.ectioDI of the community with reference to resources and skill. For the 
economic development of tribals it is considered necessary to encourage 
a variety of non-agricultural pursuits. It is considered necessary to 
oraanise cooperative societies of tribals to help tribal artilSDS and to 
~raio them to improve their skills and vocational availabili~, The 



WorkiDS Group on Tribal Development for tbe Seventh "Ian have 
atated the basic objectives as : 

<a> To provide a fillip to the traditional industries by giving a thrust 
for upgrading their technological component and; 

(b) E&tablish new industries, impart new impulses of growth in the 
small village and cottage industries sectors based on techno-
economic survey and feasibility studies. The Working group has 
chalked out a six-point strategy to achieve these objectives . . 

The Working Group has. also listed out 21 small scale industries bused 
on forest, .mineral and handlooms which can be encouraged in tbe 
Tribal areas since many ·tribals are excellent craftsmen. The Seventh 
Plan hopes to cover as large a Dumber of families as possible under 
poverty eradication programmes through schemes of cottage village 
and small industries. The provision of credit to beneficiaries of the 
cottage industries schemes is also one of the concerns during tbe 
Seventh Plan." 

D. In!l'tUtructu" 

4.9. It has been stated in a note furnished to the Committee as 
UDder :..:.. 

"Infrastructure development is mOl tty related to ·communications, 
drinking water. health and rural electrification in the tribal areas. 
Thele have been detailed as under : 

ROGti ~~/opmenl I 

The Report of the Expert Group Constituted by the Ministry of Rural 
Development to examine and suggest revision of norms for rural roads 
under the minimum needs programme in tribal areas recommend that 
the cluster of villages with population of 1,000 and above may be 
provided 100% linkage and 'those with population between SOO to 
10,000 should be provided SO% linkage with all-weather roads by 1990. 
The Working Group on Tribal Development for the Seventh Plan 
endorsed this recommendation and have suggested tbat other roads in 
tribal areas should also more or less adhere to these norms. 

DrlIIk/JlI Wat" : 

From the point of view of the quality and accessibility or drinking 
water sources, village were categorised aa follows for tackliol tbe 
problem : 

<a> Tbose which do not have an assured lource of drinkinl water with· 
in a reasonable diatance of say 1.6 klDl. 



(b) Those which are endemic to disea-ses like cboleri,· ;uloea-.otm 
etc. and 

(c) those where the available water has an excess or lalinity, iron, 
ftourides or other toxic elements. 

Areas having geophysically difficult strata are to be paid special 
attention. 

Under the minimum needs programmes as also the new 20.Point 
Programme provision of drinking water supply particularly in problem· 
villages is considered a 'priority item. In so rar as tribal areolS are 
concerned, the Seventh Plan strategy is to be one of improvement of 
existing drinking water sources to make them fit for consumption aDd 
provision for a drinking water source within easy reach of eacb 
hamlet. . 

Po,', and Telegraph' facilities: 

In Planning expansion of postal and telecommunication facilities in 
tribal areas, priority is proposed to be given during Seventh Plan to 
connect administrative headquarters below district level market ccntres 
and centres of cultural and social activities. The Working Group bas 
recommended tbat in manning sucb facilities preference should be 
given to lacally trained tribal people. 

Health: 

The relaxed norms for tribal areas are: one sub-centrefor a population 
of 3000 and one primary health centre .for a population of 20,000. It is 
understood that these two health institutions in tribal areas have not 
come up in adequate strength as per tbe aforesaid norms. The first 
attempt is therefore to fulfil the norms in respect of sub-centres and 
PHCs. For the purpose, each State and U.T. are to prepare a master-
plan as per the norms and compare the requirement with the actual 
availability on the ground. The deficiencies are to be made up in tbe 
Seventh Plan Period. 

Rural Electrification: 

• The Rural Electrification Corporation has reported that they will bear 
the capital COlt of rural electrification programme in tribal areas of an 
order of Rs. 1050 crores and they have asked the cost of internal 
wiring of individual tribal houses as well as consumption charges to be 
met out of the Special Central Assistance. They have suggested that the 
State Governments should include provisions for electri8cation of tribal 
areas, while the State electricity boards will carry out the worb alld 



i'eiease services as per the programme fixed. After completion of tbe 
work, the State Governments should make credits to the accounts of 
the electricity boards. The REC has estimated tbat tbe cost of interoal 
wiring in houses of tribals might amount to Rs. 82 crores while enerlY 
charges might amount to Rs. 71 crores. No decision could yet be taken 
to meet the internal wiring charges and the cost of energy consumption 
of scheduled tribe families from Government funds. 

E. Education 

4.10 In regard 10 the policy of Central Government. with reference to 
tribal development regarding education the Committee have been informed 
in a nok as under :-

"National Education Policy which bas been adopted by the Parliament 
during the budget session in 1986, takes note of the disparity elisting 
in education between the tribals and non-tribals. It tberefore lays 
special empbasis on removal of tbis disparity and on equali5ation of 
educational opportunity for Scheduled Tribes. The New Education 
Policy makes the following enunications with regard to tbe Scbeduled 
Tribes :-

(i) Priority will be accorded to opening Schools in tribal areas. The 
construction of school building will be undertaken id these areal 
on a priority basis under the normal funds for education, as well 
as under tbe N R.E.P., R.L.E.G.P., Tribal Welfare Schemel, etc_ 

(ii) Tbe socio-cultural milieu of tbe SIs bas its distinct characteristics 
including, in many cases, tbeir own spoken languages. Tbis under-
lines the need to develop the curricula and devise instructional 
materials in tribal languages at tbe initial stages, with arranle-
ments for switching over to tbe regional languase. 

(iii) Educated and promising Scbeduled Tribe youtbs will be encouraled 
and trained to take up teacbing in tribal areas. 

,(iv) Residential schools, including Ashram Schools, will be estabJi.bed 
on a large scale. 

(Y) Inccntive schemcs will be formulated for, the Scheduled Tribes, 
keeping in view their special needs and life styles. Scholarshipl 
for higher education will encourage technical, profcssional and 
para-profcasional courses. Special remedial courses and other pro-
grammes 10 psycho-social impediments will be provided to improve 
th eir performaDc:e in varioul courses. 



(vi) Anganwadis, Non-formal and Adult Education Centres will be 
opened on a priority basis in areas predominantly inhabited by tbe 
Scheduled Tribes. 

(vii) The curriculum at all stages of education will be desiioed to create 
an awareness of the rich cultural identity of the tribal people al 
also of their enormous creative talent. 

4.11 The programme of action for implementation of the directions 
contained in the Policy Document, has already been prepared by the 
Ministry of Human Resources Development. 

The programme provides broad strategy within much detailed schemes 
will be prepared. 

4.12 It has been stated in a note furnished to the Committee that 
education is the key factor in human resource development. Over successive 
plans literacy percentage in the tribal areas has been stepped up from 12.85 
percent in 1961 to 21.89 for 1971 and 30.73 for 1981. Literacy among females 
continues to be the weakest point where even in 1981 literacy percentage 
was only 15.47 as compared to 31.46 for the State. During the 7th Plan, 
emphasis shall be laid on qualitative improvement of education and 
strengthening of infrastructure. 10+2 system has been introduced from the 
academic year 1986·87 in selected schools only, to start with. 

4.13 Aaked about the tangible steps taken about the drop-outs in the 
State it was stated during evidence that the State Government had taken 
certain steps to arrest the drop.out rates. The Labaul-Spiti pattern of 
scholarship, which was previously available in the Lahaul-spiti district 
alone had been extended to all the tribal areas since 1985·86. It was further 
atated that : 

"provision of free text books for classes I to all students in the tribal 
areas is also being introduced from 1987·88. Besides, there ia a proposal 
to open new primary schools. Teachers' strength in the primary schools 
has also been strengthened, through the scheme of voluntary teachers. 
The supervision is also proposed to be augmented. These are the difFe-
rent steps taken to improve tbe attendance." 

4.14 Asked to state what was the medium of instruction at tbe 
primary stage, the representative of Government of Himachal Pradesb 
stated that Hindi was the medium of instruction and arrangements for teach-
, ing of Bhoti were also there. 

F. Person,,~1 Po/lc)' 

4.15 The Committee have been informed in a note on tbe personael 
policy of the government so far as implementation of tribal sub-pla~ i, 



it 
concerned that the Government bas declared .the tribal areas .s remote 
areas for the purpose of transfer policy. The tenure of a Government 
Officer/official has been restricted to 2 winters and 3 summers unleas he 
chooses to stay back. After the completion of the tenure, the Officer/official 
shall be tried to be adjusted in any of the five stations of his choice. 

On first appointment. effort should be made to post officers/officials in 
the remote areas. Also sucb officers/officials sbould be posted in remote 
areos who have not previously served tbere. After serving a term in tbe 
tribal areas, tbe oflicer(s) are entitled to out-of-turn allotment of Govern-
ment residenUal accommodation at tbe place to wbich tbey may be 
transferred. Enhanced rate of compensatory allowance between JOOo;., to 
150% of pay subject to a m81imum of 300% to 600% rupees per month is 
available to the employer'S posted in the tribal areas, 

4.16 Tbe tribal areas have been categorised as expensive and remote 
localities and tbe rate of daily allowance for tbe purposes of T.A. has been 
allowed at the rate of I SO percent increase over the basic rate of D.A. upto 
maxium of a Rs. 751- per diem. 

4.17 Besides, as per recommendation contained in the report of tbe 
Group on Administrative arrangement and personnel policies in Tribal 
areas (Mahesh war Prasad Committee) Overstayal allowance has been 
Iranted to all non·local transferable employees after completion of 3 years 
stay in the tribal areas, as under; 

4tb year 

5th year 

6th year 

7th year and onwards 

10% of basic pay 

171 -do-

25%-do-

25% -do-

4.18 Recently, from 15th April, 1986 an office of Resident Commit-
sioner has been created for ITDP Pangi. All offices there have also been 
merged witb that of the Resident Commissioner and he has alia been 
declared as Head of Department for each Department and diaeiplioary 
authority over both gazetted aod non-gazetted staff in the ITDP area. He 
has also been vested with full powers of the Commissioner, Tribal Develop-
ment. The results of tbis experiment in single line administration shall be 
keenly and might be extended to the other ITDPs. 

4.19 Power to accord administrative approval and financial sanction 
concurrent with that of Heads of Departm~s have been liberally deleaated 
10 tbe S.D.Os (Civil) project Officers. ITDPs. A.D.Cs, AMtt. Commi .. ionOf 
(TO), Commissioner (TO) and the Resident Commi .. ioner (PaDgi) tbe latter 
two ~OyiDI full powers. Further, onHtep up powers laave 8110 heeD 



iougbt to be conferred on officers in tbe tribal area to speed up implementa-
tion of tribal sub-plan. 

4.10 The Committee note tbat tbe Working Group on the Development 
of Scheduled Tribes for tbe Se'eDtb FI,e Year Plaa bave inler-alta recom-
lDended that lbe State Go,ernments sboold follow tbe eoldelines foet down by 
the Ministry of Social Welfare, aDd liquor vendlne ID tribal areas shoold 
cease altogetber. Tbe Committee desire tbat the various remedial admlnls-
trathe measures * suggested by tbe WorklDg Group on Developmeat of 
Scheduled Tribes during tbe Seventh Five Year Plan (1985-90) lhould be taken 
Immediately and earnestly pursued In letter and I5plrit and tbe State Go,ern-
menl of Himachal Pradesh should e,olve a soitable macblnery for the Hme. 
The Statr. Government sbould abo follow the guidelines set down by tbe 
Ministry of Social Welfare metlculou51y 50 tbat liquor vending in Tribal 
areas ceases altogetber at tbe earliest. 

,4.11 . The Committee note tbat the poUcy In tbe forest sector bas two 
different aspects, one is cODcerned wltb preveDtion of exploitatioD of Trlbals 
ID tbe forestry sector area and tbe secoDd Is regardina tbe development of 
forelts and Tribal! wbo have a symbiotic relatioDsbip witb eacb otber. 

With a de" to cbeck exploitatioD of tribals and to ensare a fair prlee 
for tlte primary tribal collectors of forest produce, tbe committee recom-
mend that the State Government should pay due atteDtion to departmental 
worklDg of forests and control aDd natlonallsltloD of trade of forest produce. 
The Committee desire tbat wltb a ,lew to elimiDating middlemen dealilll In 
forest produce CooperaU,lsatioD of fonst labour, primary marketlna societ-
ies deaUDI la forest produce aad procuremeat of minor forest produce should 
be liveD due "elghtale by Go'erameDt. 

The Committee note tbat some States iD tbe country like Madhya Pradesh 
aDd Orlua bave already eDacted lealslatlon eDabling DatioDaUs.tloD of all or 
several items of forest produce. As sOllested by tbe Worklnl Groop on the 
Tribal DevelopmeDt, the Committee tberefore recommead tbat the GoverD-
.. ent of Hlmacbal Pradesh shoald also pass aD eoaelmeDt to prevent tbe catt-

*(1) A stricter policy of licencing aIJd opening liquor sbops in tbe tribal alea. 
should be followed while complying with the guidelines enunciatld by tbe 
Ministry of Social Welfare. 

(l) The scope of ,C'lIing the traditional liquor whieh is cbeaper tban the other 
forms of liquor through Government agencies may also be e"plored. 

(3) 'Sanskar Kendras' to wean the tribals from drinking on the pattern oraanlsed 
in Gujllrat should be introduced in the tribal areas through voluntary asencies 
who may be assisted cent-percent by Government of India from Special 
CeDtral Alliatance. 
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101 of timber from tbe Dearby commDDlty forests DDder the flctltloDs eo,er 
on a permit to collect timber from tbe tribals tenanted laDd, IS bas bren dODe 
by State Go,erDment of Madhya Pradesb and Orissa. 

Tbe Committee also recommend tbat tbe prolress of deYelopmeDt of 
forest ,mages sboold be re,lewed by a blgh Inel Committee at tbe State 
le,el fnnctionlng undu tbe Tribal Development ('ommls"loner/or t~e Cblef 
Conse"ator of tbe Forest. 

4.22 The Committee desire that as per suglestioD glveD by the WorklDI 
Group on Tribal De,elopment dorlng the Slxtb PlaD period, tire Bureau of 
Public FDterprlse should take up leldersbip role at the national le,el for 
10catloD of moderu, major and medium iUdustries In tribal areas and tbe 
Ministry of Welfare ShODld also be rf'prcsenled in tbe licencing Committee 
for Industrial de,elopment In tbe tribal areas. 

4.23 The Committre Dote tbat accordlnl to tbe new 20-polnt ecoDomlc 
prolramme, tbe pro,lslon of drinking water IInpply, partlcDlarly In problem 
vlllales, Is considered a prlorUy ilem. Tbe Commiltee recommend that 
Improvement of exlstlDg drlDklng "ater sources to make them fit for co ... m· 
ptlOD aDd provision for a drinking water source within ea~y Hach of each 
bamlet sbould be made In tbe tribal areas of tbe GOYerameDt of Hlmaebal 
Pradesh. 

4.14 ne Committee Dote tba.t tbe NatioDal FducadoD Policy wblch baa 
beeD adopted bp tbe Parliament ID 1986 takes Dote of tbe disparity exiltlD. 
ID educattoD behreeD tbe trlbals aDd Don trlbals. The Commitlee ncommeDd 
tbat evcry effort sbould be made to bridge tbls disparity aDd on equalisadoD 
of eclucaUoDal opportunity for Scheduled Tribes. Prlerlty IhODld be a"corded 
to opeDIDI of Ashram Schools aDd cODstructloD of school bulldlDgl In tribal 
areas. 

Tbe Committee desire tbat the points enumerated in the Ne" EllacatioD 
Policy for remo,al of disparity In educatloD should be borne In mlDd "hlle 
prepartDI detailed schemes for amelioratloD of Scbeduled Tribes. 

The Committee Dote tbat the lile~cy percentlge amoDI the SchedDled 
Tribe. bas been stepped up from 12.85 percellt In 1961 10 21.89 iu 1971 alld 
30.73 lu 1981. The Committee abo note that literacy among femlles coutl. 
DUes to be "eakest point. It b.s beeD stated that tbelr IIter.cy perceDtlle 
"IS oDly 1547 as compared to 31.46 for the State. 

".15 SIDce Educ.tlon Is key to tribal denlopment. the Committee 
recommend tbat tbis problem sbould be tackled OD a priority b.lls. A la'ie 
Dumber of primary Icbools should be opened for the ,1II.ges and bam.dl ID 
tbe trlb.1 .reas of the State so tbat by the end of Snenth Plln period CtDt 
percent co,er'le Is acblned at the primary Itlge. Baldet, lulliclent f.llds 
should be pro,lded for constructloD of Icbools. "orkinl condltloDI for 
teacbers etc. Improved IIDd eDipasl1 should be Illd OD qDallt.tlve Impro,.e.t 
of edacatioD lOud ItreDltbeDIDa of the lnfraltructure III tribal are ... 



CHAPTER V 

ACHIEVEMENT IN SECTORAL PROGRAMMES 

A. Agriculture and Aliid Service' 

5.1 The Committee have been informed in a note that agriculture is 
the mainstay of the tribal populace; 64% of the tnain workers are enaaged in 
agriculture. Intensity of cropping varies from 1.00 to 1 33 average beina 
1.27. Average size of operational holding is J.5 hectares. Irrigation is the 
limiting factor for any extensive crop husbandry programmes in the tribal 
areas; and at present 52% of the cropped areas is irrigated. 

5.2 It has been stated in the Tribal Sub-Plan 1980·85 and 1981-82 of 
T.D. Department of Himachal Pradesh that "the economy of tribal areas 
of Himachal Pradesh is agro·Pastoral; 70 percent of total workin. popula-
tion is directly dependent on agricultural pursuits. Cultivable areas hardly 
forms one percent of the total geographical area. Intensity of cropping i. 
only 1.3 Special efforts are, therefore, made to increase agricultural produc-
tion in these areas through the distribution of high·yielding varieties of 
cereals, cash crops, fertilizers and prestisides on subsidised rates. Besides 
this, the programme of systematic development of special crops like zira 
and saffron and sugar.beet seed production was also initiated. 

S.3 The progress, so far, has been slow on account of initial difficulties 
in the posting of ~taff, difficult approach to the areas, and short working 
seaSCln. The activities taken up during the Fifth Plan will not only be conti-
nued during the Sixth Plan but given momentum by providing suitable 
organisation, creating infrastructure like storage-godowns, establishing soil-
testing laboratories and seed production farms, where necessary. In order 
to popularise the use of inputs like seeds, fertilizers and plant protection 
equipments, timely supply of inputs and subsidy on the cost of transport, 
etc. bas been provided for, In addition to tbe improvement of production 
of traditional crops like barley and millets, the cultivation of cash crops 
like potato, sugar-beet aeeds, Kala Zira, saffron, etc. will be introduced and 
made popular with the farmers witb a view to augment tbe income of the 
farmers from the handsome returns of these crops. 

5.4 In tbe Report of the Working Group on Development of Schedu-
led Tribes during Seventb five-year plan, it has been emphasised that Tribal 
area agriculture is some what different from other areas mainly on account 
of the difference in natural topography. The typical topograpby of uodu!at-
illg and billy areas has made tribal area agriculture less profitable. ThiS, 
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coupled with the lack of awareness on the part of tribala of improved 
asricultural production techniques, throws up several challenges which muat 
be tackled if tribal agriculture ia to improve. 

S.S The agriculture development efforts in the tribal areas has so far 
followed the pattern for more developed areas. There has been conspicuoul 
lack of awareness to recognise the difference between condition9 in the 
developed areal on tho one hand and the traditional agronomy practice •• 
economic constraints and general backwardness of the tribal areas on the 
other. There is a need to ~ubject the proven technology and practices of 
the developed areas to adaptive research for tribal areas. 

B. Health Sen/eel 

S.6 As regards Health and Health Services, the Committee have been 
informed that Tribal areas are placed in a happy position as for as health 
care il concerned; tbere were as many as 104 medical institutions per lath 
of population as compared to SO sucb institutions in the State as a whole. 
The proJrammes under health include strengthening of the exhting institu-
tions and opening of more sub-centres so as to p,rovide health for all by 
tho year 2,000 A.D. 

S.7 It has been stated in the Tribal Sub·Plan of the State that the 
medical and public health services which include services luch as improve-
ment of environmental sanitation, control of communicable diseases, health 
education and nutrition, maternal and child health care, etc., occupy a 
significant place in a Welfare State. There are at prescnt 3 Civil h:l'1pitals, 
8 Primary Health Centres, and 13 Civil di~pensaries with 166 bed~, in the 
tribal areas of the State. The maintenance cost of equipment, beds, etc., 
works out to Rs. 2.00 laths each in respect of hospitals and Rs. 50,000 each 
in respect of Primary Health Centres and Civil dispensaries. Similarly, the 
landed coat of medicines in these areas is also very high. In mo~t of the 
remote areas many essential drugs are just not available from other sources 
,due to absence of shops. For difficulties of communications, patients cannot 
also be evacuated to other better hospitalL So more drugs have to be 
-provided in these hospitals and dispensaries. 

I 

S.8 The Ninth and Tenth Joint Conference of the Central CouDcil 
of Health and Central Family Welfare Council recommended the follOwing 
stcps to be taken for accelerating health care facilities for scheduled tribes : 

(1) The StateS/UTs should take infra-structure support for implementa. 
tion of various schemes included in the Tribal sub-Plan and Special 
Component Plan for SCa so tbat the funds earmarked under tbese 
schemes are properly and fully utjljted and pbYllicaJ tar,eta 
ac;bioYod u .PIaDDod. 
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(2) Preparation of master plans artd c.>nduct of bench·mark surveys 
by States/UTs should be completed immediately so that tbese can 
be integrated in the schemes under the Seventh Five Year Plan. 

(3) The relaxed norms for population coverage by PHCs and sub-
centres in Tribal sub-plan areas should be adopted immediately, 
if not done already. The required number ofsu\).centres and PHCs 
as per the relaxed norms should be in position by the end of the 
Seventh Plan period. 

(4) The present population coverage norms further relax~d for tbe 
opening of sub-centres SHes, PHCs, Additional PHCs, in the 
tribal bam lets whicb arc 5 kms aWJY from the aVJilab!e health 
delivery point and also in the SC basties of those villages where 
tbe health care facilities are n~t available, sh')uld be implern~nted. 

(5) Infrastructure developed in tribal areas should be carefully 
monitored so that the plans made are fully implemented and nQ 
diversion of funds takes place. These recommendations need 
expeditious action. 

(6) Special coaching be given to ST and SC candidates to compete 
and enter health related institutions including medical colleges as 
well as to tbose who have joined the institutions and experience 
difficulties in undergoing the course. 

C. Industries" Handtcra!16 

5.9 The Committee have been informed in a note that the State, as a 
whole, is industrially backward; the Tribal areas being more so. Against 
1.84 per cent of main workers engaged in "household industry, manufactur-
ing, aervicing and repairs" in the State, only 1.48 per cent are so engaged 
in the tribal belt according to the 1981 census. Because of the geophysical 
conditions prevailing in the tribal areas, handicrafts is the only industrial 
activity possible tbere, specialising in sbawl making, Patti, Patoo and socts 
knitting. Of late carpet weaving bas also caught up. One industrial area 
has been established at Reckong Peo at Kionaur and one more is proposed 
at Keylong. DICs are functioning in all tbe tribal areas. 

5.10 Village and Cottage Industries play an important role in provid-
ing employment opportunity in rural areas Rnd particularly to the weaker 
sections of the community with refernce to local resources and skill. Tbe 
tribal areas are ricb in mineral and forest resources. Indiscriminate exploita-
tion of mineral and forest resources from these areas in tbe name of 
Induurial growth bas sometimes shaken the faith of tribals in developmental 
il~tivities. For tlae economic development of tribals ill tbe Ions run, it i, 



neceuary to encourage a variety of non-agricultural pursuits al the 
availability of land is getting dimioiibed day-by-day. The c()ocerted offort 
has to be made not only for deveiopiClg skill cd jJbi uicful f"r village 
and cottage industries but also to provide broad base for production aocl 
marketing. It is necessary to organise cooperativo societies of tribal to 
help tribal artisans and to train tribalsto improve their skills and vocational 
ability. 

5.11 As per recommendation of the Working Group on Dtvelopment 
of Scheduled Tribes during Seventh Five Year Plan regarding industries, the 
basic objectives should be to <a> provide fillip to the traditional indUitries 
while giving a thrust for upgrading thrir technological component and (b) 
establish new industries, impart new impulses of growth in the small, villa,e 
and cottage industries sector, based on techno-economic lurvey and 
feasibility studies. The aim of these steps would be to add to tbe potential/ 
gainful employment and generate additional income, thereby markin, a 
dent on poverty. The strategy for development of cottage, village and Imall 
industries in the tribal areas should include: 

(i> Providing training courst to artisans in various trade with a view 
to improve thtir technical and entreneurial skills; 

(ii) Offering reasonable credit facilities to artisans to establish busincss 
units along with ancillary facilities like workshed, tools, and equip. 
ment, raw materials, and servicing facilities; 

(iii) To encourage and aid artisans to form their cooperatives; 

(iv) Help in marketing of trible produce througb establi'lhin, lalel 
depots, emporia of tribal products; 

(v) Provision of extension of financial a"istance for introductiOD of 
technological innovation in the existing industrial items; and 

(vi) Techoo-economic surveys and feasibility reports bued on available 
raw materials in tribal areas for diversification of tbe indUlU'kll 
proarammea. 

5.12 It has been stated th!lt the sole objective of developmeat o( 
industrial areas in Himachal Pradesh i, to create prorer climato for the 
arowth of industries by providing infrastructural facilities. land at conces-
sional price, built up sbeds to such small entrepreneurs who have been 
facing constraint for finance and also to attract industries in specific back-
ward and remote areas. 

The scheme also aims at boosting employment opportunities to local 
people, besides contributin, to the economic srowtb of tbe State. 
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5.12 As per departmental policy at least one industrial area is to be 

establisbed in eacb district of the Pradesb. One industrial area at Peo in 
Kinnaur district is already under development and it is expected that aD· 
otber industrial area will be developed in Lahaul and Spiti district. For tbis 
purpose an amount of Rs. 4.00 lakhs bas been approved for the Seventh 
Plan period; that for 1986-87 annual plan was Rs. 1.90 lakbs. 

D. Tourism 

5.13 Tbe Committee have been informed in a note that the tribal 
areas in Himachal Pradesh are endowed with rich touristic pote'ntial on 
account of their extreme isolation, centuries old temples, mOD stries aDd 
lompas, unique culture, cutsoms and festivals and snow peaked mountains 
and natural lakes at high altitudes in the lap of the outer Himalayas. But 
,because of the proximity of the two districts, namely, Kinnaur and Lahaul. 
Spiti to the international border with Tibet, there are restrictioDS on both 
foreign and native tourists visiting certain parts of Kinnaur and Lahaul· 
Spiti districts. However, tourist accommodation is being built up at 
KeyloDg, Udaipur, Manimahesh, Bharmour, Darcha, Peo, Pooh and 
Dhancho. 

5.14 It has been stated in the 'Tribal Sub-Plan (1980-85) that the 
tribal areas of Himachal Pradesh are endowed with rich cultUral and 
religious heritage. Such a cultural treasure is a hig attraction for the tour-
ists, especially those who hail from foreign countries. The land and the 
people in these areas have very typical mores and folk lores which could 
not so far be exposed to the influence of modern civilisation. It is the ele-
ment of purity of distant culture which has immense attraction for the 
tourists. These areas of the State could not be thrown open to the tourists 
of different categories, partly, owing to the restrictions imposed on the 
foreign visitors to enter these areas. More often than not requCflta were 
being received by the Himachal Pradesh Tourism Development Corpor-
ation from tourists about these areas which had amply proved that if these 
areas are thrown open to tourists, it shall gain increasing popularity. 
Keeping this fact in view, the restrictions imposed on the eDtry of foreign 
visitors in these areas had been withdrawn to some extent. Simultaneously, 
the State Government had succeeded in earmarking some funds creatiD, 
tourism infrastructure. especially at Bharmour and Keylong. 

E. ROII""g 

5.15 As regards housing in the State of Himachal Pradesh the Commi-
ttee have been informed in a note that the housing is one of the basic 
necessities. nellt to food and clothing. Outlays under this sub-head are beiDI 
utilized for the rental housing scheme under which housing units are 
constructed for tbe residence of State GoverDlDent employees. Houliq 
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satisfaction for the Government employees in Himachal Pradesh is leu than 
10% and employees posted in the remote and difficult areas are facinl 
acute problem and discomfort for want of accommodation as there are 
limply no private houses available for rental in these far·oft' areal. AI per 
norml laid by tbe Government of India housing satisfaction of at loa.t 40°;' 
at Shimla, 55% in district towns and 70% in remote areas has to be provi-
ded necessitating construction of more than 4,000 units requirin. an outlay 
of Rio SO crores at the present day cost. 

S.l6 Funds under tbe State Plan and that under Finance Commlslion 
awards for upgradatipn of standard of administration in tbe tribal are •• 
are being utilized to build up housing units. P6 units were built up under 
the 7th Finance Commission Award and 62 are proposed under that of the 
8th Finance Commission Award. 200 housing units are proposed to be 
added during the 7th Plan period under the normal programme. 

S.17 According to the Report of the Working Group on Tribal Deve-
lopment during Seventh Five Year Plan, loan burden and the sit. shiftin, 
are the two problems of tribal housing. The impact of tbese has to be 
lessened/avoided as far as possible, if tribal population is to be induced 
to build better houses for healthier living. In this connection, tbe Workin, 
Group hal inter-alia recommended as follows ;-

"Whatever be the pattern of financing of housing development for the 
general population, a special housing scheme/pattern should be evolved 
for the tribal people in view of their extreme backwardne... Under 
such a scheme tbe total expenditure may not exceed about Rs. 4,500/
of which fifty per cent may be provided by way of subsidy and the 
balance fifty per cent by way of loan to be repaid over n suflicieotly 
loog period of say, 20 years. A moratorium in repayment for atleast 
3 years should be given. 

No security for the loan ~mount should be asked for from the member 
of the Scheduled Tribe, his existing house site and tbe Itructure to be 
built on it being taken as security. Willing tribal people with adequate 
bOUle lite may be .elected for assistance, to start witb. Where eliltiD, 
boUle lite is inadequate and its extension by way of fresh 8IIilnment 
of land I. possible or a oearby alternative location is acceptable to lbe 
family fresh alsignment of land should be resorted to. 

GeDerally speaking, acquisitioo of the new house site should be insisted 
upon unless the tribal himself volunteers and opt. for one of tbe ,cne-
ralschemes where fresh site is visualised. 

A certain percentage of allocations under housing both in the Govern-
ment and the corporate sector, sbould be earmarked for tribal bOUlin, 
b), the State aod Ceplral Governmepta," 
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F. Rural EI,ctrification 

S.18 The Committee have been informed in a note that at prelent the 
installed capacity of the micro-hydel projects in the tribal areal of the State 
is 2.214 MW as compared to 134.074 MW in .the Pradesh as a whole. 64% 
of the villages were electrified upto 1984-85 and the remaininl will be 10 
dO#le during the 7th Plan itself. 

5.19 It has been stated in reply to a question that the target of cover-
age of rural electrification is envisaged in the Sixth Plan period was 350 
villages and achievement was 307 villages (cumulative). 

5.20 When asked what were the reasons for non-coverage of rural 
electriOcation in the remaining 43 villages, it was Itated during evidence 
that the reason for the shortfall in the target to be achieved was sbort 

, working season. 

G. Animal Husbandry 

5.21 As regards Animal Husbandry, the Committee have been in-
formed that in tribal belt, agriculture being the mainstay of the people, 
development of animal husbandry assumes added importance; livestock 
number 21 times tbe human population, sheep and goats account for 81% 
of the total livestock population, poultry farming is rapidly gaining ground 
as would be revealed from the 26% increase in poultry population as com-
pared to that of only 14% increase in the livestock population during tbe 
qUinquennium, 1977·82. Livestock population of the tribal areas accounU 
'or 7% of that in tbe State as a whole. According to the 1982 cenSUI, 
livestock aod poultry population for the tribal areas has been described as 
under :-

1. 
2-
3. 
4. 
5. 

Area 

Kinnaur 
Labaul 
Spiti 
Pangi 
Bbarmour 

Total: 

H.P. 

Population 1982 

Livestock 

92,922 
53,020 
12,666 
29,405 

1,58.168 

3,46,121 

49.66,222 

Poultry 

5,233 
4.015 

100 

9,348 

4,61,285 



•. ' \' il2 The tribal areas are better served by veterinary institution •. 
Compared with 12 altCh institutions per laleh of livestock population in the 
Pradesh as a wbole. there were 28 sucb institutions in tbe tribal areas. 
Dairying is making its debut in the Kinnaur district. 

H. Drinking Wal" 

5.23 Tbe Committee have been informed in a note tbat the total 
number of villages in the Tribal 5ub-Plan area is 480. The Committee 
desired to know tbe number of villages whicb are not covered by at least 
one lafe drinking water source within a distance of one Kilometer. The 
Committee have been informed during evidence regarding the problem 
villages in tribal sub-Plan area wbich have not been covered by drinking 
water source/supply as follows :-

"Upto tbe end of tbe Sixth Plan, 428 out of 480 villspcs had been pro-
vided piped water supply; the number shall rise to 448 at the end of 
the Seventb Plan and tbe remaining shall spill over to tbe 8tb Plan. 
The progress is slow because the previously completed scbemel hllve 
also to be augmented and renovated and the remaining villages are 
mostly problem villages." 

5.24- From the point of view of the quality and accesibilfty of drink. 
ius water sources. villages were categorised as follows for tackling tbe 
problema: 

(a> Tbose which do not bave an assured source of drinking w.r 
within a reasonable diJtance of say 1.6 ktnl; 

(b) tbose which are endemic to diseases like cholera. guinea·work. etc; 
and 

(c) thOle where the available water has an excess of salinity. iron, 
fluoridel or other toxic elementl. 

5.25 Under the Minimum Needl Prolr.1mme as also the New 2O-Point 
Programme pro.vision of drinking water supply particularly in prob1em 
viii ales is considered a priority item. In so far as tribal areas are concerned. 
the Seventh Plan strategy should be one of improvement of existins drinking 
water sources to make them fit for consumption and provision for a drinkin. 
water lOurce wilbio one kilometre of eacb hamlet. 

5.26 Tile Committee are dlltreued to Dote t .. t tile ,rOlre .. of a.rleal. 
tanl "",."10 far ID tile tribal area of HI .. aehal Prada ...... HeD .low OD 
IICc.,.at ollaltlal dUlieaUles ID tlte postlDI olstd, dllieDIt approacll to tile 
........ Dort "arUB,_IODI. TIle Co •• lttee "eom ..... tIIat JNeftNrJ 
.... ...,.Id be ,OI'N ID t.ltese art .. I_.latl, a.d otIIer _peelhD"t. ID 
... "01 .... olqrleaU ... ,.r.ltt 1IIo.ld lie "_.,e'. ..Idea t.I,.,.cl-
are HU .0 ....... " .. IOU _IBII_nt."", ... , ..... ctl.,. ..... c. 



.hoal' be created expeditiously tD tbe tribal area. .0 tblt the a.dcait.rat 
productloa la iaer.Bed eDormously which woald go a loag wa, ID Imprem .. 
tile .coaomle coadltloDa of tbe Scheduled Trlbee. 

5.27 The Committee further recommeDd that the addltloa to the Itepl 
belal takeD for improvemeat of productioD of traditioDal cropa like barle, 
a .. milleta, eyery etrorts sbould be made to eDcourale aDd popularllll the 
ealthalioD of calb crops like potltO. sugar-beet leed. Zlra, Sd'ro. etc. 
wltll I Yiew to aUlmeDt tbe iDcome of tbe farmers IhlDI iD tribal area. 

5.28 The Committee Dote tbat at preseDt tbere are 3 elril hOlpltal., 
8 ,rlmar, health ceDtnl and 13 civil dispeDsarlel ID tribal areaa of the State. 

ne Committee would like to stress that the "Health" protrammes 
iacladlDI atrenlthenlDg of tbe existiDllnstitatlons IDd OpeDtDI of more .. b-
centres 80 aa to pruride healtb for all by the year 2,000 A.D .• aa eDyl.aled b, 
tbe State GeyerDm~Dt, ~aDDot by themselves be if aD, Senlce to the tribal 
people .aleu euential drllgs are made available iD these hOlpitala aad diapea-
.... 1... To meet tbls De&:elslty, tbe Committee dealre that the State Gonra-
.Ht altOlild take necessary steps for ope niDI of cbemlsta aDd d .... IIIII_,. 
la relDote tribal areas. 

TIle Committee are perturbed to aote tbat due to dUllcultl.. of c_-
maDlcatioDs ID the tribal areas patieDts caDDot be eflcuated to hetter IIoIpl-t". Ia tlmea of Deed. The Committee, tberefore, recommeDd that the Ambal-
a_ .boald also be provided In tbe hospitals to facilitate sblftl .. of paticat. 
at tH time of emerleDcy from Yillage to bospital or from ODe _pltll to 
uotIaer better equipped bospltal. 

5.29 The Committee Dute that accordlDg to the WorklDg Groap Report 
oa netelopmeDt of Scbeduled Tribes durtDI Se,eDtb FlYe Year Plaa oae .ab-
eeatre for I populatioD of tbree tbou!oilDd aDd ODe Primary Health Ceatre for 
a ,opalati.a 01 TweDty thousaDd Deed to be estabUshed la Tribal areu, _ 
per tile aorms. Besides, subsidiary Health Centre aDd Additloaa) Prlmlry 
H_tlt Centrea allO need to be set up. 

TIle Committee recommend that tbe norms for preseDt POpalatiOD coYer-
II' for opeDIDI of Sub·Ceatres aDd Primary Healtb Ceatres sbould be reluet! 
to coyer a population of two tbousand and FUteeD tboasaod respectlYel,. 

530 The Committee note tbat Village aDd Cottage I.da.rl .. pia, ID 
ImportHt role in proYidlDg employmeDt opportaDltles I. raral areu ad 
partlcullrl, to tbe weaker sections of tbe commaDlt, wltb relereace to 
local reaourcea aDd Iklll. CODcerted efforts should, therefore, be made lor 
.... Iopllll skilled Jobs useful for village aDd cottaae IDda.trl.. ... to pro-
............... lor production aDd marketlag. 



: 'he Co.mlttee al.o recommeDd that coopentl.e IOdedel 01 trl ...... ,, 
... t .p to llel, tribal artlsaDs aDd to tnla them to Im,ron their skill. ad 
,ocatiODII abilltJ. 

S.31 The Committee stress tblt a proper climate sbould be crelted for 
the Irowlb of lndastrles by proyidlnl fnfrastractural flcillties, e.,. Iud It 

. CoaeeuiOD11 ,rice aad bulU ap Ibeds to smlll enterpreneurs to Ittract IDdal-
trlea III .peclflc backward aDd remote areal. 

5.32 The CommiUee Dote tbat faDds aDder tbe Stlte PIID IDd aader 
Fl.a.ce Comml5110D AWlrd for upgrldatloD of stlndard of admlnlltratloD In 
tile tribal area. are beiD, atlllsd to build up bouslD, units. The Committee 
me bee. IDformed tbat 96 uDlts were built ap UDder tbe 7th FIDaDce Commis-
dOD Award aDd 62 are proposed UDder tbe 8tb Finance CommlslloD Award. 
Further 100 hoallnl aDltl are propo.ed to be .dded durin, tbe 7tb Plu 
period aD'er tbe Dormal prolramme. 

5.33 The Committee recolDmend that tbe State GOyerDmeDt sbould also 
carry out a .u"e, ID triballab·plaD area to find out tbe tribal f.mllles wbo 
do Dot haYe a proper sheUer to U,e io IS It will prOle usefal for ,roper 
p1uDla,ia tribal districts where boaslDI problem Is more acate. 

5.34 The Committee Dote tbat 30 ,lIIlles were electrified darlDI tbe 
Sixtil Plu period alainst I taraet of 350 ymagel. Tbe remalainl 43 ,males 
are proposed to be electrified darlDI the Senntb Plan period. 

TIle Committee are pertarbed to Dote tbat the reasonl linD for DOli· 

connie of raral electrification WIS 'Ibort workinl &elson'. The Committee 
.... e apo. the autborlties concerned to sort out waYI and meul to couDter-
aet lbort worklDI seUOD and gl,e top priority to rurll electrlficatioD to 
co,. ap the IIhortfan qalckly by electrlfylDI tbe remalDIDI 43 rilla,e. aad 
lattmate to tile COlllmlUee, tbe prolr ... made ID thl. dlrectloD. 

5.35 The Committee Dote tbat oat of a total of GO ,mal" ID Tribal 
.... 'lu area 52 'Ill lies hate DOt beeD cOYered by drinking water lOarce' 
.. pply .pto tbe eDd of the Slxtb Plan. The Committee bate beeD Inforlll.d 
tbat the prolml I •• 101' bec.use the predou.ly com,leted Ichem.. haYe allO 
to he a.lmeated aDd reno'ited and moreonr the aforesaid relDalalDI 52 YlI-
lac" .re mostly problem ,llIlges. 

The Committee recommend tbat III the problem rillales wblcb re.al.ed 
•• cofered by the eod of Sixth Plan shoald be pro,lded wllb at I •• " OIN 
_red IOUree of drlDkiDI w.ter lupply darllli lhe Senntb Plu perlotl. TIle 
eoaalUee an of tile oplal08 tllat the policy of Go,er.a.Dt darla, SeY .. l 



,t .. period ailOII.d Dot oDly be to .I,.eat tile exlltlD, wlt.r ... re. tHat t6 
coyer a. far a. possible, .. ymalll au .... Iet. with safe ..... ldal water 
IOIIree. 

NEW DELHI; 
.4.p",16, 1987 
Challra 26, 1909 (S) 

K.D. SULT ANPURI. 
Chairman, 

Committee on 1M Wei/are 01 
Scheduled Casle' and 

Scheduled Tribe,. 
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